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elements. There are so many un-
desirable elements, speculators, people
who profiteer, etc. But there is a
small element—] would not say un-

desirable element, but a very
difficult element—which even
in the case of measures

which are good for the country beyond
all reasonable doubt, still obstructs
the work of the normal operation of
Government’s measures, which, 1t is
very obvious on the very face of it
lead 1o the good of the countiry. I
do notl refer to any other undesirable
element though there Is certainly a
section of that element in our coun-
try. So, we have to take care to see
that we bring to the people the use-
fulness of the measure.

With these words, I appreciate very
much the general tenor of the debate,
including the rather carping observa-
tions my hon. friend made, which
smelt of a little strong pepper—T
should tell my hon. friend that T am
a lover of pepper and very strung
chillies—and also the other mild types
of observations that he made, though
in my humble opinion, they were not
very relevant.

Mr. Deputy-Speaker: The question
is:

“That the Bill, as amended, be
passed.”

The motion was adopted.

ANCIENT AND HISTORICAL

MONUMENTS AND ARCHAEO-

LOGICAL SITES AND REMAINS

(DECLARATION OF NATIONAL

IMPORTANCE) AMENDMENT
BILL.

The Deputy Minister of Natural
Resources and Scientific Research
(Shri K. D. Malaviya): I beg to move:

“That the Bill to amend the
Ancient and Historical Monu-
ments and Archaeological Sites
and Remaing (Declaration of Na-
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tional Importance) Act, 1951, us
passed by the Council of States,

' be taken into consideration.”

Sir, this is a very brief and more or
less routine Bill which seeks to
amend the list of ancient and histori-
cal monuments and archaeological
sites and remains. Ag the House s
&ware, article 246 of the Constitution
give: to Parliament exclusive power
1o make laws with respect to any of
ine¢ matters enumerated in List I in
the Seventh Schedule. Item 67 of
this Union List I of the Seventh
Schedule deals with this subject which
is wunder discussion here ang for
which I have moved this Bill Ac-
cording to this, the Government must
obtain the prior sanction of Parlia-
ment to declare any monument or
historical remaing and sites as objects
of national importance and each
historical monument or site which is
to come under Government protection
and care musi receive the sanction of
this Parliamment. That is why this
Bill is before the House.

This amendment Bill wag frst
moved in the Council of States und
since then Government have given
consideration to some more monu-
ments and sites and amendments 1o
this eflect are also before us. I have
already given notice of these amend-
ments and they will also be moved in
due course. In the very nature ol
things, such a work of investigation
and examination has become a con-
tinuoug process. It has been stated
in the Statement of Objects and
Reasons that further additlons to the
Schedule to the 1951 Act are to he
miade due to the fact that some more
monuments, sites and remains have to
be declared ag of national importance,
and they alwayg are under examina-
tion. Therefore, I hope, Sir, that this
brief Bill will not take much of our
time and the amendments that nave
been tabled will be dealt with sum-
marily. With your permission, I
will move the amendments also notice
of which has been given by the
Minister. N
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Mr., Deputy-Speaker: Later on.
Motion moved: )

“That the Bill to amend the
Ancient and Historical Monu-
ments and Archaeolegical Sites
and Remains (Declaration of
National Importance) Act, 1951,
as passed by the Council of
States, be taken into considera-
tion.”
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/ r. Deputy-Speaker:
Chaudhuri.

Shri Gadgil (Pnona Central): He
is himself an ancient monument.

——

The Minister of Agriculture (Dr.
P. 8. Deshmukh): Of national im-
portance,

Shri R. K. Chaudkuri (Gauhati):
I shall not be surprised if some day
my hon, friend brings in a motion to
put me in a museum,

Shri Gadgil: I am willing to oblige
You even now.

Shri D, C. Sharma (Hoshiarpur): [
think he would make a very _.goed
specimen. (Interruptions) i

Shri R. K. Chaudhuri: T, I do
not know if the hon. ' Minister "
aware that Assam ig a very ancient
country. It used to be known in the
past as ‘Asam’.  The name ‘Assam’
hag been given by the British people.
It was ‘Asam' before which means
that this country is unequalled by
any other country in this world.

Shri Gadgil: And so it is.

st Ri¥o ® o WIWTY : & qAA
wr§ ANTTw g &, 198 qTAT T
g 3fF7 xa® g F am &
wHET WX qffsw F AW TEEY

FAET FASHT F7T G |

That is the way in which  this
country wag known. What is most
deplorable and what would be the
most relevant matter in this Bill s
that even the road, which is made of
huge stones, of about a mile in those
early days of Mahabharata period
about three thousand years ago is
being entirely ......

Mr. R K
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“ Mr. Deputy-Speaker: Mkhabharata
ig 5000 years old.

+ Shel R. K& Chaudhuri: I am. not.
very correct. in dates; Whatever |t
is, it was mentioned- in the Maha-
bharaty about six thousand years
ago: No sattention has been paid t.
that rvad: which is about' a mile long.
That road was built, according to
the story df Mahabharata, in a single
night: 1It" would be incomprehensible
to- .tHe engineers of today. It .o
happened that King Narakasura had
sent' hig troops to Kurukshetraw o
fight on the side of the Kauravas, ¢n
the losing side—just as I am now
fighting a losing cause; ours is a
habit for fighting for lost causes—
and then this road was built, because
the Devi said ‘If you build this in a
single night, then you shall get the
boon which you pray for'. And it
was nearly completed' in a single
night.

Sir, joke apart, I would say
seriously; that the people—Hindus
from all parts of India and even non~
Hindus—go and visit the Kamakhya
temple, and this road ig one which
should be carefully preserved and
improved, if possible. 1 should lik:
to draw the attention of the hon.
Minister to this. It i very regret-
able to find that in all the declara-
tions of ancient places, of things of
national importance of that kind,
there is not a single mention either
in the present Bill or in the Bill of
1951 about any place of importance
in Assam. That is the place full of
importance so far as the ancient
relics are concerned.- But there is no
mention of it in the 1951 Act or in
thig Bill. So. I think the hon. Minis-
ter will pardon me if I refer to a few
instances of such ancient monuments
of that kind which have been entire-
ly neglected. Before I do so. Ishould
like to tell the House that no attempt
at excavation of archaeological sites
has at all been attempted in that pro-
vince up till now. Excavations have
heen done In various places where
important findg were made but
no attempt has been made to make-
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any kind of excavation in the pro-
vince ol Assam. Is it not regrettable,
Sir?

Shri Gadgil: Is there anything
down below?

Shri R. K. Chaudhuri: There are

lots of things down below, more
things than you see on the surface
there. In the museums and other
places you will find a lot of things
from  Assam. They are all the
things which have been collected
from private individuals, No attempt
has been made by Government to
recover anything from underground.
Even near the Kamakhya Hill, you
will find a spring which private
enterprise tried for some time to
preserve. The House probably knows
that Assam was never brought under
the conquest of the Moghuls. The
Moghuls and Pathans had made 14
altempts to conquer Assam, but they
tailed to make any conguest. Even
during the brief sojourn, there were
some inscriptions made by the
Moghuls in the place where the hill
road to Kamakhya starts. This is
only three mileg from the town and
on a tarred road. But, no Govern-
ment officer or no searcher of sld
finds goes there. Seventeen miles
from that place there ig a tank of
very ancient origin. but no attention
has been paid to the preservation of
that. I can cite hundreds of
instances. Even from the Muslim
point of view, there i a place cf
interest, a sacred place 15 Miles off
Gauhati. It wag built during the
brief sojourn of the Moghuls there
and that is known as Duamakka and
nothing has been done so far to have
a road for the pilgrims to go there.
I can multiply instances like this; in
every nook and corner you will find
a place of ancient importance. No-
thing hag been done by Government
to preserve them. I can understand
the British Government before 1047
being indifferent to it; but, I cannot,
for g moment understand why our
national government should be 50
apathetic to Assam.
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In the district of Shibsagar which
was the capital of the Ahamdans there
is a subterranean path......

Mr. Deputy-Speaker: I would like
to say that this history of Assam is
interesting. There may be a number
of monuments. I went the other day
to Madhya Bharat. Almost every
mile can speak of history dating back
to the Mahabharata period, some-
times to the Rig Veda period. We
have got a few moRuments to -be
added to the list. Can we now go on
with a list of the monuments that
should be included.” in which case
it will become an endlesg affair?
Hon. Members must write to the
Government and try to get them also
included. Under these circums«
stances, let ug confine ourselveg. to
thingg in general.

Shri K. D. Malaviya: He has not
cume forward with any specific sug-
gestions. I might inform him that
there are 59 monumentis already in
Assam which have been declared to
be so.

Shri K. K. Chaudburi: Will you
kindly mention one or twao?

Shri K. D. Malaviya: [ will refer
him to the 1904 Act.

8hri R. K. Chaudhuri: In those
days of the British Government the
department was not an organised
department. Now it is organised. 1
challenge the hon. Minister to say
that a single excavation hag been
done so far,

Shri K. D. Malaviya: It has mnot
been done lately unfortunately.

Shri R. K. Chaudhuri: You find
fault with me, Sir, for mentioning
this glaring omission.

Shri Syamnandan Sabaya (Muza-
flarpur Central): There wag some
excavation in the Khasi hills when
you were a Minister in the charge nf
the department.

Mr. Deputy-Speaker: Let not one
hon. Member address another hon.
Member.
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[Mr. Deputy Speaker)

What Is the good of stating all this
here in this House. If the hon. Mem-
ber had taken this into hig head
earlier he could have made additions
here.

Shri R. K. Chaudhuri: I will sit
down, Sir. But, I will mention this,
that instead of feeling sorry for this
glaring omission the hon. Minister is
exulting over it.

Mr. Deputy-Speaker The bhon.
Member 1s alwaysg cheerful

SBhri H. N. Mukerjee (Calcutta
North-East): I will confine myself to
certain general observations which I
feel are really important to consider
when we are having thig Bill before
us. I was not surprised, Sir, that my
friend the Deputy Minister made very
short speech, suggesting that it was
merely a technical matter and that
much time of the House should not
be spent over a consideration of this
Bill. I take it., Sir, that it is only one
instance of the step-motherly attitude
of the Government towards archaeo-
logy. 1 think, Sir, that this is a very
serious act of omission and commis-
sion on the part of our Government
because. if we try to examine our
ancient legacy, perhaps I should say
our archaeology comeg first. It may
be that some of us might think that
the gift of India to the world is the
gift of philosophy. But. I am sure
if we have eyes in our heads we can
see these stupendous plles which
confront us in so many places. At
least I for one am convinced that
architecture is the greatest thing
that we have got ag the legacy of our
country’s civilisation. But this Bill,
Sir, is one instance of how in a most
cavalierish fashion the Government
proceeds. I know that there are cer-
tain difficulties: as far ag the Consti-
tution is concerned it requires certain
things to be done and so on and 30
forth. But, 1 wanted the Govern-
ment to come forward with a definite
and positive scheme in regard to the
ways and means which it is going to
adopt about the maintenance of our
ancient and historic monuments and
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archaeological sites "ana remains. As
far as the Bill goes the only silver
lining in the cloud I have been able

.to find ig in fhe amendment of which

notice has been given by my friend
Shri Gadgil where he says that
authority should be given ‘tp declare
ancient monuments etc. to be of na-
tional importance to the Govern-
ment, because, Sir. I do not under-
stand how Government can go on
from time to time with schedules
amended overnight so to speak. Only
last night or perhapsihis morning we
were sent this document by the hon.
Deputy Minister. It said that there
would be certain changes in the
schedules that had been presented to
us already......

Shri Gadgil: That is the casualty

4 P.M.

...... because the recognition of certain
places of national importance should be
withdrawn in some cases and certain
other places have to be addeq to the
list of placegs of national importance.
This is the kind of way in which
things are done. I do not know why
it should be left to us, laymen, Mem-
bers of Parllament who are not
always in a position to assess the
relative merits, national or local, ~f
the archaeological remains—why it
should be left to us to make, as the
thing comes to our head at the
moment, certain suggestiong in re-
gard to the character and the list of
monuments in this schedule. On the
contrary, I should say that there
ought to be a definite plan, wunder
which the Archaeological Depart-
ment—under the guidance of an ex-
pert committee if that be necessary
to be appointed—should get up lists
of places of national importance and
local importance after a real inspec-
tion of the different areag in our
country.

I accused our Archeeological De-
partment of inability to pursue this
task properly. I know that the
officers of the Archaeological Depart-
ment are not so much to blame, be-
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cause the Government does not give
them any money to go round the
country and do their job properly.
‘Only the other day, in Orissa they
have discovereqd certain statues, large
and monumental statues, One is
- .said to be a statue of Vishnu. It fs
almost as large, but not quite as
large, as the famous statue in Sravan
Belgola. It was lying on the ground.
It wag lying in the forest. It was
discovered by accident. In our coun-
try,—as you, Sir, found in your tour
of Madhya Pradesh—there are so
many areas which ought to be visited
assiduously by our archaological
officers. As I said, I do not blame
them, because they have not got the
money; they have not got the staff,
and they have not got the equipment.
And further, for a long time our
Archeeological Department was pur-
suing methods of excavation which it
hag been discovered later were rather
dangerous to the remains, and that
kind of excavation had better not bLe
pursued. That ig the way in which
the Archmological Department's work
has been conducted so far. That is
‘why I say, it is necessary for Govern-
ment to come forward with g very
positive scheme and ask Parliament
for money. 1 ask the Government tn
come forward and say that for
archseology they are going to spend &
great deal more money than they
have spent so far.

I find, Sir, that the money spent on
archaeology in 1952-53 was Rs. 38-54
lakhs. The original estimate in the
budget amounted to Rs. 44 lakhs; it
was reduced to Rs. 38-54 lakhs. It is
amazing. This morning we had a
question about an iron and steel plant
to be set up in the near future. With
a German combine we are going to
have a contract and that contract
means that we are going to spend Rs.
75 crores. I mention this because
Mr. J. R.D. Tata had told a meeting of
his shareholders recently that he
could produce 5,00,000 tons of iron
and steel at a cost of about Rs. 40
crores and he wag  suggesting that
perhapg there could be an economy
effected in regard to this iron and
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steel transaction to the extent of
nearly Rs. 35 crores. I do not know the
exact position, but the fact of the
matter is that we do not think of
crores and crores of rupees being
poured down the drain, particularly
in regard to so many- river valley
projects about which the Estimates
Committee and other organisations
have made very caustic observatiuns,
and Government does not bat an
eyelid as far ag expenditure of money
is concerned for those projects in tens
of millions, but when it comes to
ercheology, Government cuts down
the original estimate of Rs. 44 lakhs
to Rs. 38-34 lakhs. We find that, for
example, only Rs. 505 lakhs were
given for the maintenance of monu-
ments in Part B States, Now, the
princely States, when they were in
existence used to spend four or five
times that amount in their own individu-
al BStates. (An Hon. Member: Ten
times.) I bring it before Government
as a challenge. Why should that be
507 We know that the princely
order is absolutely outmoded. We
have no patience for the princely
order, but if the princely order in this
country could have that much ronsi-
deration for the archeeological
treasureg of our country, why should
the Government of this country, which
prides itself on being called a National
Government and all that sort of rot.—
why should this Government behave
in regard to our archseological trea-
sures in this niggardly fashion? But
that is what is happening.

1 remember that in the other place
a member of the Mayurbhanj house
complained that after the integratim
of the States, the library of Mayur-
bhanj raj containing 1000 Sanskrit
palm-leaf manuscripts wag burnt
down after the Government had taken
that State over, and he brought it as
2 charge against Government that
real care was not taken of this library.
This is only one instance of how
things are done. I would ask you to
question anybody who has been to
Ellora or Ajanta in recent years and
also who hag been there some years
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previously when the Nizam's Govern-
ment was in charge and ask him about
his impression. Right or wrong—I
do mnot know; the report is cur-
rent that today Ellora and Ajanta
are not looked after even as well as
they used to be by the Nizam's Gov-
ernment. I am not in a position to
vouch for this statement, but this
report is there. It is made by people
in whose responsibility we have very
great reason to put our ecredence.

Shri K. D. Malaviya: It is utterly
wrong.

Shri D. C. Sharma: ] visited Ajanta
and Ellora recently and I must say
that the impression that was left upon
our minds was this—not that they
were in neglect, but rather I was told
that they are now attracting more
tourists and they are in much finer
shape than they were ever before. 1
visited them only last December.

Shri 8. 8. More (Sholapur): But
what is the point?

Shri Nambiar (Mayuram): That he
went to Ajanta : that ig the point.

Shri H. N. Mukerjee: I am very
happy that my friend went to Ajanta,
but the fact remaing that as far as
our archeeological treasures are con-
cerned, they are not being looked
after with that much care which it is
our duty to show towards them, and
that is why somebody remarked in
the other place that Curzon in 1804
had more reverence forour antiquiti-
es than most of us in Swadeshi India
have. This is the kind of statement
which wag made in the other place
It is on record.

I want to ask the Deputy Minister
as to what plans he is making regard-
ing an integration of the knowledge
which we are acquiring in the main-
tenance of these archaeological monu-
ments and sites and remalns, and it
is there that I would like to ask hiin
what is being done regarding keeping
up a liaison with the Archeeological
Department of Pakistan. 1 say so,
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because—whatever might have

happened lately in regard to the State
structure of India—our country is
‘one, our culture is one, our traditicns
have one uniform origin. As far as
the most ancient part of our history
is concerned, we know it is the period
of the Indus Valley Civilisation. as
far as our present knowledge goes.
Now, Mohanjodaro and Harappa ate
both in Pakistan. In India also there
are certain places like Bikaner, like
Himachal Pradesh, like areag cf
Rajasthan, which also can give ug a
lot of relics in regard to the Indus
Valley Civilisation. 1 want to kunow
what is being done in order to pursue
further research into the Indug Valley
Civilisation and what g being done
in order to keep up a liaison with the
Archeaological Department of Pakis-
tan. I do not know what they are
doing on that side, but I saw a bank
published under the auspices of the
Pakistan Archeeological Departient,
edited by Dr. Mortimer Wheeler—
5000 Years of Art in Pakistan
Naturally, it is necessary for us to
have some sort of liaison, because our
tradition is one; our culture is one;
and therefore, as far as our past is
concerned, we should try to recon-
struct it as well as we can possibly do.

In regard to certain other points
also, I would like to know more abnut
what is being dane. I am sorry Imiss
the presence of the father of Lhe
House, Mr. B. Das, but I remember
him getting up several times to ask
what happened to the recommenda-
tions which were made about the
Konarak Temple. There was a com-
mittee appointed some time in 1049
or 1950, but it seems that its recom-
mendations are not being implemented
properly or if they are implemented,
they are implemented with such pro-
tracted delay that actually the results
are not very satisfactory. It the
Konarak Temple, which as you all
know is a gem of architecture, one
of the loveliest which we have, if that
temple is damaged, then that would
be a tremendous calamity for our
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country. I would like algo to know
what is being done in regard to the
excavations in Nalanda. I see that the
Pataliputra University’s Vice-Chan-
cellor ig sitting here. To Pataliputra,
of course, we have given the go-by.

Dr. Jayaswal tried to do something

about it and after that, hardly any-
thing was done by our Archaological
Department. There again, I cannot
blame the officers. They have not got
the money. Maulana Saheb ig not
here. He says, jeb khali hai—there
iT no money in my pocket. This 1s
the kind of pretext that he puts for-
ward. This is the kind of thing that
ig going on. A stop has to be put to
it. The Nalanda excavations have
stopped for some time; at least, that
is the report. If I am wrong, I shall
be very glad to be corrected. There
are so many other places to which a
reference may be made, say, about
Kausambi. ] think in Kausambi, there
is a very promising area for investiga-
tion, but that investigation.
ig not properly proceeding. What
about Mahabalipuram? Are we under-
taking really serious steps to preserve
the raths of Mahabalipuram? Are we
trying really to preserve these temples
from the effects of the sea water?
Have we any idea in regard to the
transportation of these by hydraulic
engineering methods—the buildings
which are right on the sea—and put
them backwards so that no harm is
done to them. 1 don't think any
ritual worship goes on there from day
to day and there will be no religious
susceptibilities in this respect. These
are days when buildings can be trans-
planted and I say that these buiidings
are facing the danger of continuous
damage over years from sea water
and the effects of likely erosion and
surely we must save these monu-
ments. N

I could refer to so many other
instances where greater care ougnt to
be taken and where further investiga-
tions should be taken in hand. but I
am afraid I would not have the time
to do so. I don't wish to take too
much of the time of the House. but I
am very serious on this point, hecause
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speaking as a communist, one telong-
ing to a group of people who are:
accused of having no reverence for the.
past, I would say that that s
a calumny. We do nol accept such.
accusations which are completely out
of tune with the real facts. I would
tell you that in the magazine Peoplea
China—you may happen to read it, it.
{s aveilable in Parliament Library—
you will find that a large number of’
expeditions have been made to many
of their old sites and they have dis-
covered certain hills which are sculpt-
ed almost in the same style as our
Ellora and they are popularising this
matter, because they knpw that if
they are going to build the future,
they have to think of the past. The
past, present and the future are al¥
linked up in a golden thread and it is
necessary for us to understand our
past and appreciate the treasures of
the past and find out what exactly
our civilisation was in the past. As
Indians, we are so proud that we have
wonderful archeeological traditions,
unparalleled in the history of civilica-
tion. As compared to the Indian
examples of architecture, and svuip-
ture, the Chinese or any other people-
cannot claim anything greater or
even equal in artistic quality and
excellence. Here is something of the
great achievement of our people, hut
this achievement ig now being lost
sight of, because our Government is
not taking any precautions regarding
the maintenance of these ar-hro-
logical remains.

I shall refer to one other matter
which is agitating the minds of many
people in thig country at the present
time and that is in regard to the
Nagarjunikonda remains. I happen-
ed to attend the other day a meeting
of the Central Board of Archesology
as a nominee of this House. I think
it is my duty to refer to the Nandi-
konda project, which is absolutely
essential to the welfare of the Andhra
Desa. I am told that this profect
hag been held up because there is a
danger of Nagarjunikonda remains
being washed away if the Nandikonda
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project is allowed to proceed. So
there is a kind of stalemate and the
Archmological Department says “‘we
note with great dismay that this has
-happened, but we cannot stop it." A
‘suggestion hag been made that per-
:haps those remains which have been
found in this place should be collect-
«d and put in a museum as the site
may be washed away. Arcihmeologi-
.cally speaking, if you want a museum
which includes the relics found in a
particular place, the museum should
be situated in that very place; that
is an elementary archseological rule.
Besides a number of relics that have
been found there, the discovery of a
wharf is most important as far as
Indian archseology is concerned. I
do not think we have many other
similar extant instances of a whart
and this would help us to find out
something about Greater India anrd
about our contact with further Asia.
Therefore, Nagarjunikonda is very
important as a treasure of this coun-
try—it is so not only on account of
‘the memory of Acharya Nagarjuna,
‘but also the remaing of the clvilisa-
tion of his times. Let us not take a
frivolous view of the matter. The
Central Board of Archeeology was
told by people high-up in the Educa-
tion Ministry that if only the Finance
Ministry loosens its purse-sirings to
a certain extent and spends a littig
more money, certain modifications
might be made in the WNandikonda
‘project so that the Nandikonda
scheme could go ahead withoutr delay
and at the same time the Nagarjuni-
konda remaing might remain un-
touched. Both these things are very
important and one should not suffer
at the cost of the other. Let usspend
some more money on the Nandikonda
project so that Andhra Desha can get
whatever good emerges out of it, but
at the same time the Nagarjunikonda
remains are not damaged in the way
it hag already begun to be damaged.
If I had my way, I would tell the
Deputy Minister to go up to the
‘Prime Minister and say "“This can't
happen. How can our treasure in
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Nagarjunikonda be allowed to be
washed away? . It is a slander on
our people’s sense of values.” I think
‘this matter should be taken up atthe
highest possible level and 1 ask that
Government is in a position, before
we pass this legislation, to say some-
thing about it.

I would then mention only two
other small points which rolate to
treasures taken out of our enuntry by
foreigners. I know, 8ir, at the
present moment there are some
restrictiong as far as the export of
artistic treasuregs is concerned, but
there are many of the artistic trea-
sures which are already abroad and
which have been taken away_ from
our country. 1 don't see why we
should not negotiate with foreign
governments to get back tlinse trea-
sures. We know that there are so
many good things which belong o
our country in the British Museum
and so many good things, fer ex-
ample, in the Boston Museum 1n the
U.S.A. Should we not use our good
offices with at least the Common-
wealth which, we are always told
here, is such a wonderful organisa-
tion. Should we not try to have
some kind of negotiation with the
British Government regarding the
return to this country of her own
treasures? That is most Important.
Why should we not also use our good
offices with the American Govern-
ment, with which my friends on the
other side are so very friendly, in
regard to the return of our freasures
from Boston and other museums angd
make them disgorge our {reasure in
their public and semi-public collec-
tions. 1 want some kind of assur-
ance in the matter.

There ig another point and that is
in regard to certain relics which are
still here—all over the place—statues
of British Viceroys and Commanders-
in-Chief and that kind of thing.
They are found for exampls, in
Rashtrapatl Bhavan where I happen-
ed to go for listening to some music.



357 Ancient und Historical 19 NOVEMBER 1858 Monuments and Archeeo- 358

Shri Syamnandan Sahaya: These
may be sent in exchange for the
return of our antique treasi'res

Shri H. N. Mykerjee: A very sensi-
ble suggestion. In Rashtrapati
Bhavan ] saw an array of paintings
and statuettes which were only
illustrations of our shame—a shame
which we have not succeeded in effac-
ing. Let us do something sbout it
now. So far ag the Archwological
Department is concerned, let an
assurance be given to Porliament
that this calumny would be ¢f7aced
as soon as possible.

I shall conclude by saying that
archaology is a matter of the great-
est national importance and tha. if
we are going to build our future, we
have to enthuse our people and they
will really be enthusiastic when they
know how great the country has been
in the past and how much greater
she can be in the future. That is
why archaological excavations. main-
tenance of ‘archaological sites and
remains are of such great national
importance. That is why T suggesi
that there ought to be a positive plan
for further exploration, for the kind
of discovery which hag been made in
Orissa lately cannot be an accidenta!l
phenomenon. Let money be found
for this and let the Governmeni come
forward with a positive plan aud I
can say, at least on behalf of a very
large part of the Opposition, if not
for the entire Opposition, we shall
certainly vote larger grants nf money
with pleasure.

Shri Gadgil: So far as the form
of this Bill is concerned., I have al-
ready given notice of an amendment
which will enable the Government
by mere notification in the Govern-
ment gazette to declare what are
ancient monuments, or archaeologi-
cal sites or remains.

The first Act in this connection was
passed in the year 1904. Before that
things of interest. historical Interest,
were more or less looked after by
the various Provincial Government.
Whatever Lord Curzon may have
done i2 the sphere of politics, he
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did one good thing, Sir, and that was:
he took great interest in  ancient
monuments and historical remains
with the result that A new Depart-
ment wag constituted and the Act
of 1904 was passed.

When the Constitution was passed
in 1850 the subject of protection of
ancient monuments and historical’
sites was reserved for the Union by
List I, item No. 87 and it wag laid
down that only a law passed by
Parliament can declare what is or
what is not of national importance..
Now this is a very curious thing, As
you will find, Sir, there are so many
amendments ,and I do not know how
many site and remains or monuments:
have been recommended by the
various members in the form of their-
amendments for being included in
the Schedule. Now this is a thing
which cannot, with fairness, be:
dealt with in Parliament at all. If
you are to judge each thing by its
history, by its sculpture, by its:
architecture it will be difficult, for
most of us are not connoisseurs; but
at the same time, it is necessary that
Govemnment must have an adeguate-
and competent machinery to do this.
And when I find my esteemed friend
Shri Hiren Mukerjee taking keen in-
terest in this, and very rightly, I
should welcome the Government to
come with a definite proposal to-
improve the working of the Archaeo-
logical Department on a long term-
programme and any grant that Gov-
ernment may desire for giving effect
to that programme will be accepted

'‘by this House.

But at the same time, the proposi-
tion that every little piece because it
has been built some centuries ago-
should be protected or preserved is-
one which is too tall and which I
do not think any reasonable man
will accept. What I would lay down
as a test is, that whatever is outstand-
ing importance from the point of view
of architecture or history or sculp-
ture or religion. or even from the-
point of view of religion only, those:
things should be preserved and pro-
tected.



359 Ancient and Historical 19 NOVEMBER 1953 Monuments and Archeo- 360

[Shri Gadgll)

Now, there is another question for
us to consider: whether the activities
of this Department should be confined
wonly to the preservation and protec-
tion of these things, or should the
:activities extend to recreating cer-
tain things, not in the modern fashion.
‘but in the same old way, and in the
same o'd style with which the original
thing  was built. Now, Sir, I have
some experience of this, because I am
one of the trustees of the Somnath
Temple. When the Junagadh busi-
ness was over and 1 and Sardar went
‘to Viraval and from there to Somnath.
we found the temple, one of the big-
gest pleces of architectare, in ruins.
A decision wag taken that this should
be rebuilt and reconstructed. Thenin
the course of discussion with the
-authorities of the Archeeological De-
partment the question arose whether
‘it should be preserved and protected
as it was with a repair here and a
repair there, or it- should be rebuilt
4n the old style, There was a feel-
ing that it was not possible to re-
build it in the old style, because no-
body knew those things. Fortunate-
1y for us, even now, there are com-
‘munities whose business is only to
‘build temples and nothing else and
one of such communities is the Som-
pura community. One of them is an
engineer. We consulted him and he
said: “This temple is of this parti-
rular variety.” And he produced a
bhig book in which there were speci-
‘mens of 120 styles of temples. He
told us that if we dig here you will
‘find this kund; if you dig there you

will find this sort of staircase. We.

actually did and he was correct. Now
the Trust has decided to build the
temple completely in the old style, not
in a modern way.

Therefore, I wish that the activities
of this Department should expand and
should not merely be confined to
_preservation and protection, especial-
ly when we find that some of the
pieces of art like the temples at
"Konarak, at Bhuvaneshwar and
rseveral temples down South are mat-
ters of great pride for us and it would
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be really doing a distinct disservice
not only to this generation but to
{enerations that are still to follow us
not to preserve them: not only to
protect them but if possible to effect
repairs or even rebuild in the same
nld style with the same spirit of pride
and inspiration.

Very recently, Sir, I had an oc-
casion to visit Dwaraka. one of the
finest temples built in the tenth cen-
tury. The moment its jurisdiction
was transferred from the Maharaja of
Gaekwar to the Bombay State there
were no funds available even for iis
normal repairs. While it was under
the regime of the Gaekwar every year
some allotment was made and some
repairs one could find. But for the
last filve or six years nothing is be-
ing done. I had the honour of writ-
ing both to the Chief Minister of
Bombay and also to Maulana Sahib.
He has promised to look into it.

The point I was making was that
apart from places of architectural
beauty, there are places round which
historical traditions have grown up
and they are sources of inspiration
for our men in the present as well
as in future. Now you might go and
say: here is the place where Christ
was crucified. There is nothing there
present except a tablet. But the very
fact that that place is identifled to
be of importance brings thousands of
pilgrims to that place and inspires
millions of people. If we are to live
as a great nation with tradition, a
noble tradition at that, it is neces-
sary that things - which have been
handed down, things round which the
web of history has been woven, things
which have become part and parcel
of our life and daily traditions which
affect our life and being, it should be
the duty of Government to preserve
them—not only to preserve them but
do something more. I therefore desire
to express one thing very clearly, one
that has already been expressed by
Shri Mukerjee, that so far as the policy
of this patircular Department is con-
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~erned the time has now come when
it should not be treated in a left-
handed manner, as he said, but should
be treated as a matter which has very
intensely to do with our ecivilisation
and culture, and with our education
'too. Therefore, so far as the policy
is concerned this is what I have to
say.

So far as the form of the Bill is
concerned 1 have already given no-
tice of the amendment. It may be
-said that there is some constitutionnal
difficulty. 1 do not want to anticipate
what the hon. the Law Minister may
say. [ had some discussion with him.
My own humble view is that the
wording as it is, namely, “by law
rleclared to be of national importance”
.does  justify delegation of power.
Now, in what respect that power is
to be delegated is really for this House
to agree to; because in many im-
portant things this House may not
like to delegate any power to the
executive. But this is such a matter
in which if the House delegates the
power to the executive government of
the day. nothing ‘is lost but many
things are gained. For preparing a
little Bill even of one clause it goes
through several Ministries, just as a
man is born after going through 84
million yonis. Similarly it goes
through several wplaces, the Law
Minister. drafting, this, that and
the pthhr. Then it is introduced.
And then amendments are moved.
‘Even the smallest Bill must be cost-
ing Government not less than Rs.
5,000 just as a little question costs
zhout Rs, 100. This little thing will
come every year. The excavations
are going on continually. We are
looking more to the past than to the
future. We are excavating hidtory
rather than making it. We are look-
ing more to our memory than to our
vision, Let us at the same time cut
down our expenditure and proceed
systematically and in such a manner
as not to waste the time of this
‘House, for that time is required for
better purposes, for something which
deals directly with the life and acti-
wity of this country.
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Sir, about the constitutional as-
pect I shall speak when I move my
amendment.

Several Hon, Members 1038~

Mr, Deputy-Speaker: Is it necessary
to call so many hon. Members on
this? I have no objection. Until
closure is asked for, I will 4o on
calling every hon, Member. I would
only request hon. Members to con-
fine themselves to Individual cases
which have been brought in the list.
There may be many other things, But
they can make general observations.
Bearing this in mind they may speak.
I am sure they would do so even with-
out my suggestion; I am only remind-
ing them of what they will naturally
do. Ten minutes each.

Shri U. M. Trivedi (Chittor): Sir,
I would not have stood up but for
the fact that I have given notice of
an amendment and that I represent a
constituency which js full of histori-
cal monuments, which is India's his-
tory for two centuries, which has
preserved the culture of India; and
on account of the fights that we have
given in that part of the country we
are alive today and able to give
vent to our feelings of our civilisation
and culture. Coming from that part
of the country...

Mr. Deputy-Speaker:
part?

Shn U. M, Trivedi: Sir, I come from
Chittor, I represent the  Chittor
constitueney in this House and I am
proud I come from that part.

Shri 8. S. More: That is why he 1s
always in a fighting mood, Sir.

Shri U. M. Trivedi: Fighting mood
is always given to the Peasants and
Workers Party.

Sir, the words that have come
today from two such opposite rer-
sons as Mr. Mookerjee and Mr.
Gadgil gladden our heart that we
are still talking of culture and civili-
sation of our country and hope that
we pursue these very sentiments as
we go further.

What is that
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It is true that the Archsmological
Department sometimes wakes up,
sometimes but not always, We go
to these places which are protected
monuments, about Delhi, Agra, and
we find so many chaprassis, assis-
tants, curators posted there, Every-
thing looks clean and neat. All thesge
buildings are well looked after. The
Taj Mahal is preserved in its ancient
splendour. The beautiful garden is
there. But when it is a question of
any monument in Chittor being pre-
served, not one man is posted for
preserving those monuments. We
took over those monuments, the whole
of the Fort of Chittor, in the year
1951. Yet we have done absolutely
nothing there, so much so that we
have permitted sacrilege of Hindu
temples in that place, Very recently
Mr. Chatterjee and I had an occasion
of visiling Chittorgarh and we found
in the Sas Bahu temple where a na-
tural spring falls on the Siva Lin-
gam a Mahomedan was washing his
feet over the Siva Lingam. Because.
now the Maharaja is no longer there
and we have a secular State. This
protection of monuments is there but
there is nobody to look after that
temple. We cannot protect this temple
from even desecration, what to talk
of its preservation.

Mr. Gadgil has suggested that we
might amend this law. I do not want
to speak from the legalistic point of
view, but I find that this .mend-
ment will come into conflict with the
provision of the Constitution.

[SHRT PATASKAR in the Chair]

Apari from that, is this Government
which is not able to open its eyes or
its ears by so much shouting and so
much show, going to wake up of its
own and declare that this monument
is to be protected? My amendment
was glven in the last session also
and it is before the Government for
a long time. It has been repeated
today according to the law. But the
Government has not yet come for-
ward and the hon. Minister has not
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yet suggested that these amendments
will be accepted. Why these amend-
hents are not being accepted or why

'Government do not come forward and

say that they will be accepted, passes
one’s comprehension. A full list of
all the locations is given. The cura-
tors are already there. I had a
consultation with the curator at
Udaipur and with a professor of His-
tory, a man who was on the Histori-
cal Records Commisson. I had con-
sulted everybody, And it is after
consultation with such people that
the list was prepared. And yet Gov-
ernment has not found out whether
or not it will accept the amendments
moved by me.

The same is the position about the
amendments moved by the other
Members. Perhaps, the hon. Minis-
ters do not get opportunities or have
not the time to go to all these places.
‘An amendment has been given no-
tice of by my hon. friend Shri
Balwant Sinha Mehta about Jawar
being declared an ancient monument.
Most of you have not gone to Jawar.
Even if you are not interested in ithe
historical associatlons of Jawar, even
if you are not interested in the
archaological finds of Jawar, still it
is a place, perhaps the only place in
India where silver is produced, It is
a big mineral producing centre. Apart
from that, you can see wonderful
things. I would ask you, instead of
going to Kashmir to enjoy, instead
of going to the other hillg stations,—
I would ask the Government to nego-
tiate with Members to go and visit
Jawar. What is the beauty there?
You will find that the walls...

Mr. Chairman; May I draw the at-
tention of the hon. Member to the
fact that we are discussing archao-
logical monuments: not beautiful
places.

Shri U. M, Trivedl: Jawar is an
archaeological find. I am glad that
the Chair has drawn my atten-
tion to this. Jawar has been includ-
ed in an amendment,
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Mr, Chairmam: Archaeological monu-
ment, is the subject matter of the
discussion,

Shri U, M. Trivedi: I am talking
of archaeological monuments. Jawar
town is one of the unique things in
the whole world. Generally you will
find that houses all over India or
any part of the world are built with
brick, mortar and stones. What is the
building material here? Crucibles. It
will be wonderful for you to see that
all the walls of all the houses in the
whole of the deserted town of Jawar
are built of crucibles and crucibles
alone.

Dr, Lanka Sundaram (Visakha-
patnam): Government also is in a
crucible; that is the trouble.

Shri U. M. Trivedi, That is why I
say, examine yourself and spend
some more money; don't be stingy in
this matter. You are going to zpend
38 lakhs for preserving these monu-
ments whereas even the Maharana
used to spend about 5 lakhs single-
handed only in Mewar; what to lalk
of Jaipur, Bikaner, Jodhpur, Dholpur
and all these States in Rajasthan, I
would therefore urge that if you go
through the list that I have submitted
along with that submitted by my
hon. friend Shri Balwant Sinha Mehta,
you will find that we are pressing
for your attention to be concentrat-
ed on places like Chittor, Bijolian and
Bhensrorgarh where all the fights
with the Moghuls have taken place,
where these monuments which we
have enumerated are lying completely
in a deserted and dilapidated condi-
tion. 'These have to be looked after.
It :is now six years gince we have
attained indepenlience, It is now
three years since the Union Govern-
ment have taken over charge of these
States. We have come into the Union
Government. It is for the Union
Covernment to look into these affairs
and be not stingy about spending
money. 1 would request that in the
next year’s Budget, provision should
be made for at least 50 lakhs of
rupees for preserving the monuments
in Rajasthan alone, leaving aside
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those of the other States. With these
words, I resume my seat.

Shri Bhagwat Jha (Purnea cum
Santal Parganas): From the Objects
and Reasons of this Bill, it is clear
that the Bill has been introduced in
this House to add a few sites which
are of national and historical impor-
tance. But, I find from the list that
there are so many omissions and
among these the most notable is the
site of the Vikramshila University. I
have no time to give an account of
that for the information of the House
It is a few miles from the placa to
which I belong. But, it is the most
callous disregard and disinterested-
ness shown by the officials for the
last so many years, which could not
be brought before this House, that
I wish to place for the consideration
of the Members and for drawing the
attention of the Minister also.

For long, they have been misguid-
ing this House and the Government
regarding the Vikramshila Univer-
sity. A question was put in this
House regarding this university and
the reply of the Government was
that it is being protected by the de-
partment. It was the most mis-
leading information given by the
Minister 0 hon. Members, They
said that it is being protected. What
are they protecting? Of all the areas
where tthe Vikramshila University
was located, the most important is
the Bateshwar hill top. There is a
mountain called Bateshwar hill and
now eminent historians have found,—
I shall quote some historians just
now—that the site of the Vikramshila
University lles not only round the
Bateshwar hill, but also on the hill
top. These gentlemen ‘who visited
the area said, wec will protect it, we
are protecting it, and we are propos-
ing to protect it. I will show either
they were blind because they could
not see things, or they were dumb
because they could not explain their
dificulty or deaf because they could
not hear.

Dr. Lanka Sundaram: All the three
together or alternately?



367 Ancient and Historical 19 NOVEMBER 1853 Monuments and Archeeo-

Shri Bhagwat Jha: One flne morn-
ing we were told—it was communi-
cated to us—that it is not possible
to protect the Bateshwar hill top be-
cause it is not of national importance.
They were protecting the ground. I
will specially draw the attention of
the House to the fact that they are
protecting the ground up to 300 feet
of the Bateshwar hill top, but not
the top. They say that the site of
the university is up to this and not
further.

In the mean time, something had
happened and a Bengal company
came in to excavate on the hill top.
After that the idea changed. The
Bengal company, I am told are more
expert reganding monuments and
historical things. They are a great-
er authority than Shri Mazumdar
and N. L. De, the greater historians.
We were told that il is being excavat-
ed by ‘the Bengal company. The
people were gneatly agitated and a
samiti was set up in the area and
Shri L. K, Mishra. the great his-
torian was the Secretary. We had
to undertake a lot of litigation and
under section 144 many persons were
charged. We had to spend a lot of
money. We went from house to
house to collect money to fight all
this litigation. We had no money
like the Bengal Company. All our
money was voluntarily contributed hy
the poor; villagers around the area
in whom' we tried to rouse interest
regarding history. We fought all
that litigation, Then, they stopped.
Once again they started. Regarding
this most Iimportant site of the
Vikramshila University, these officials
do not agree, do not admit. and do
not interest themselves to see the
things. They have got plenty of
money to protect this area or that
containing statues of Hardinge, Irwin.
Queen, Englishmen or Victoria which
remind us of their atrocities. tales
of woes and tragedies that have
enacted against the Indian freedom
movemen{, But, they have reached
the conclusion to protect the Batesh-
war hill top, which is nothing less
than the seat of the Vikramshila

1
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university. I shall put a few ques-
tions. Is it not a fact that the re-
port of Shri Krishna Dev, Superin-
tendent, Archaeological Department,.
Patna, who carried out these excava-
tions, supports dhe ancientness of
these remains and shows that the
structure of the Bateshwar hill top
belongs to the Pala period,
that it is the remains of a wast
tower, that a spearhead was found
in one, of the rooms exposed by the
excavations, and that North Indian
brown potteries were found in the
excavations which anti-date the Chris-
tian era?

There are conflicting opinions re-
garding it by historians. Some said
it belongs to the Pala period, some
said it belongs to the Sena period. and
some said it belongs to the Christian
era, but the most important and
established opinion is that it belongs
to the Vikramshila University. All
these were thrown to the winds. and
it was said: “Well, it was a servant
quarter of one Howard, some English-
man living there.”

In support of my contention. I am
quoting some historians. It was Mr.
Mazumdar, the wellknown historian,
who first said that these monuments
belong to the Sena period. Then. 1
am quoting herc the opinion of Mr.
Aney, the then Governor. He said:

“I have gone through some of
those papers and I believe your-
self and your Committee have
given enough material for
establishing that Bateshwarsthan
and its surroundings represent
the site of Vi.krlamshila Univer-
sity, of which we read some
glowing description in the ac-
wcaunts of Chihese travels.”

Then, I am quoting from an
article on Vikramshila published in
the Journal of the Royal Asiatic
Society of Bengal.

Mr. Chairman; Has the hon, Mem-
ber given an amendment?
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Shri Bhagawat Jha: Yes. But If
You want, I have no objection, I will
sit down and speak on the amend-
ment later.

Mr. Chairman: The hon, Mem-
ber will hear me, At the time of

moyving the amendment, 'he can
speak extensively,
Shri Bhagwat Jha: If you so

wish, then I will take my chance
again, but it must be very clear that
you will not rule me out then. So,
I am finishing, and not taking more
time on this assurance.

So, these facts clearly establish
that, as given in my amendment,
Bateshwar hill top should be in-
cluded in the Vikramshila University.
This is established not only by the
surroundings there but by the facts
which have been quoted by historians
like Mr, Mazumdar and Mr. L, N.
De and also the opinion of Mr. Aney,
the then Gqvernor of Bihar.

There is volume of correspondence
which we have entered into with the
Government of India. At one stage
they admitted the fact. At the second
stage they rejected the fact. All I
have to put before the hon. Minister
is this. If you are bringing a Bill
in this House to add to the list of
things of national importance, kindly
see lhat you include this Vikramshila
University which has been disregard-
ed, which has been treated with a
callous attitude and indifference by
our officials. People In that area have
fought since long with money, time
end energy, but your friends who
had been kind to visit the place could
not tell us what are the difficulties in
their way in finding out if it is an
ancient mounment. These mounments
have had the vitality tc withstand
the wear and tear of centuries. and
they have shown that they want to
exist on the earth as the remains of
the Vikramshila University. Let them
not further deteriorate on account of
these officers who, sitting in their
chalrs, imagine that this is of his-
torical importance and this is not.
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I hope thiz will be taken into consi-
deration,

Tio T {v Ferg (TrrgaTE ferer):
whmdFarkd.........
_‘Mr. Chairman: May I make a sug-
gestion? There are so many hon.
Members who want to speak, and
there are archaeological monuments
almost all over India. So, if each

Member confines himself to his point
it would be much better.

TMo T gAT oy R o faw &
I F daw N AT wgh § 1 o
o ag & Fs fom s 4w famr &Y
dure fivar 8, greife o farer e &
7R & T gt ar 3feT o aw 9w
1 7Y ATLH 6 5w F Afergrias afeat
g a1 7 | W faw 2w ¥ Oy faw
ey fira T a1 9w S €Y gf e
&ar i

el o 7z & fr = fegred=
#Y 9T & forT eTont ®) AT 7 fagr
T § I Wy aTg § AT AL WY
ol | ¥ qqA F AW TF v wgh
£ | ggelt A7 7g & fr oF wor & AT
7 weft are ¢ & frarae # gemar ooz
aTga A wgr a7 fr Qg e S F g
w1 Qgaram wf= £t gfeat eve &
are & o oY grevifis SR Afe aewrd
s § § | 3% fod IR Fer ov
fir & qferat dferfes wge & 7@ &
s 3@ fod I WO s %Y
grATaEaT @ g | O qWR 7 AL
srrat i g farsr & gforgrer gad & av
= & a1 A 9 e ag auw A% fe
AT 7Et g Wk Ofga w1 w9k
tfagifes mgex a1 a1 7 | fer o
& 2 A & A % TREL BT I
aga w8 far mr agt & S A
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[zve Tw gar fag)
¥ aq 5T IFA aa faar | og> I
QT wFIAT:

“The images were broken in

1948. The images are of no high
antiquity or of aesthetic merit.”

sfeq ¢ WA ® ITA T
war

“ ..the temples in question are
protected and in a good state of
preservation. The “Argha” of the
Shiva Lingam in Rohtasan 1is
broken and . it is proposed to re-
pair the same during the current
year, but repairs to the broken
Bhagwat image in the Harish-
chandra Temple are out of ques-
tion.”

W & ganar g 5 w@wag N
wfewedy ad #w ¥ ¥w foey faaw
# W ¥ 7 w4 s nfgd 1 Frar
F1 3%qC T F A ww fawwr w
dfrgifes il & qawar Tfgd
gt ¥ a1y 19 § g W FAT Igar
g f& A1 afxd #t gfagl §t geam
* FAARE W AR A § wWiE
Qa¥s # aft naad< ot s gy Tad-
¥z ¥ gww & § dFT AfxT 9 W)
IgH Ty & wEr ar g5 faam w
f& 37 oY afed # wfaat g &
T & | I AN K IT 6 TEHT KA
wtfgd WY W wifer TemT anfgd

w fawm #t @d A=t "9
g F AR A I Wwlwsgea &
qgS T 9T AT G99 FT AT TN
2 1| 7g i feedt wrws fx drew g
fom @ & oftq saR qar T &
wq ¢y # g waerar @ua few
qr 9q g g9 | feq fem &l A
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wi far a1 ®WT ITFT AFRTR AT
a1 | g8 fawrr & Y #) ghrgre 07
¥ A | W ErIW AE O &
gl 9T WS K W § N v 34
wIE AR 1A W I WL GTIF 1
W Taqd< 7 AAA AITAE q9T T
qgaT wqr fzar &, Sfwa faw =l &
I WAL AT, IaN B AR
AN F § saer giar 39 w7
#feT I Iq wATA | ave fear war qr,
%AFT W 9T 78 R awr gaAT )

5 p.M,

qa¥ wfgw wrewd qF W A
gt § fr i & o wdwd{z feqr mar
T qavaL g1 war dfew g fearddz
W g qar A8 & f& sgsT w|qrogwr |
7% At 7w gqrad v 67
AT sEATadt FIE A & 1 IwET T
aftar 7Y AW AT | A W @R
w1 WA E ¥ @ wH wgAT g fF ag
AER AI7 W ® WG qE &
waw ¥ W faa I¢e@ #1 FF 9T
& I WAL WA QI FT | 7w wrw A
19 gART FIFHE FT T § 94T 0F
AT AT KT TG TATHT § avfaer
FT faar 741 & | ST F A1 F gg fomy

g:

“The inscription in Persian was
fixed above and the central
archaology of the front wall of
the prayer hall records that it
was built by Maksooz in the
reign of Emperor Akbar, and it
1= a fine and powerful product of
the Akbar period.”

w5 e : TN &

o Tw gam fag : a& T o
IJEET | T AT ¥ Ay ghewwez sana
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tfgrfas & 1 g7y anfge fF o awm
#7, 3O faamr &1 w gfagi® 97,
g T A FY AT KT Q¥ Ay A\
& 1 A Agew w1 A F IAHT @
dar f arefre wge 4 w71, Fq AR

& fo § Ag forar a1 wwar ) oA

3w 2, 3w o ofegrfas wger 9
£ 37w wawm Aifem 1w g
= Ofge efegrfas wgea & & 9 a7
gvet ger Afwg | sfew ag awgw
Tiga ®\ g, T w1 fear av ) A9
#t gy tfogre & amerd & AT
qTEE 9q9 {6 9g wHg qTE T 9
o TZ W far ar | o gax fag
¥t e oft a1 A ? gax fag A
TN & ATFT AeTE T oY, wrawg &
&€t Y, i 7 &6 A, 7| fagr
# o oY | g a@ ¥ 38 aT% 7
w1 7Y st aifaar 24 w1 A sfgg
§ SHY A gRR qgi I N AT @O0
2 & 1 S gw T w99 sfame
w1 qar 7 £ 1 qan 7Y fw feer femar
¥ ag &FT Tyaerar & w1 o A
fear foraey fr og femm 1 @ &1
wafag & ag wivw w¥ar g & s gree
#, fager fr ag F79 ordw &7
AT qAF 91 W@ § IR 7 A0
a1 wgww & 1 &, e oy agter
& F% &Y, WTY FTIF qAT, AT Foegi
T tsYe F EEERAT HAH A O
firar, foas woea®T w9 gw @A
£ oYz 5w oF o fomr § QO A7
AT AN g1 o7 &, aF s & wEe
& 7 9 AT gAR FTF FHW FL )
st a2ea fger 2ia & T F wgrmar
sty & o g firg T s &
wY IgwT A wigw gEar fgar mr @
I [ FL | FET A 97 AQT Y
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IR F, T A TR | FH Y W I
| w2 & oK o g A &
ITEr aoet 2 f ot § e Aoy
feeramaT s 1w wgr oA § fE R
are & ®rE Aot & AgY o | o gt
FEY 18 Lo ¥ wwrE g€ | I wuA)
N 7T, Aifaw & aga ¥ T AR
argT At zaw o, aga & gwEl A
AT W o &g AT AL | WG A1T
T AT 9El s @Y WY | I
o H GAT AT @A 4 | FET
oTft & & gad am ¥y e fra 7 &
Tg &7 A WY @ & 5 o mraHv
¥ 7T e fagig o o % fw
WO dUTH QT w2 IW WIFHT HY
T Jad AW A 1 WK SqH «T
Igh AW A QY | ww Fog #r I
T a1 7 forar #% s farRriy @
IR FL |

dradt o § ava fgwr 219 %7 )

st ®o Wo wrety : Fwmfy o,
F99 #Y TorgT ¥ ag fAET v
wigar § fr of gkl 1 wan 7 fear
I It i faege sfamded &
IR 9F g wATiaaEe & aw Y
T fd o e €

Mr. Chairman: I do not understand

Hindi, well.

¥o Tw A fay : w9 w0 aga
fagr & at gy fr ®17 wr wa-
qifarredt § |+ A fafeeez agw &7
I H A FETE | T AR ¥ gy
of Fare fwar mar & 1 A sAafamaedr
R & IEE! WY IUEE WTSE KL A
ey g2 & fau darcg



375 Ancient and Historical 19 NOVEMBER 1953. Monuments and Archao- . 376

‘ﬂioﬂOHMﬂlzmﬂ,
T |

Fo W @A fag : 7g waqrf=ar-
Heq 48 &1 w7 WA wrAg
‘CaTARTdY’ 1 waw fRar & 1 @ fee
¥ = 5T

Mn, Chairman: The hon, Member

may proceed with whatever he has
got to say.

¥to Tw g Ty : Qgnw e
& gfeaz # afr A AR Qgaw &
dfer &t qfaal A aowa s AN
& 378 TwA ¥ O wf § | gAx oy
O, wEE AR TfE N A
ET F1 HiqHe ferdut #3 | ¥wx
fest 29 N iy W T 9@t W fF
T FPAY QI a7 @Y § A IgHy
e wrwe fewomy w7 | Aremn
T g w1 AT B & rEETaar g

gat ofrw 7g & fF ta feadde A
g A9 9 g AT =qvfEn 1 T )
s f W grew 9 fear @ g
THTR A 946 &7 @ qgA 1 &
g F agi v 9 Ium a% ¥ et
w3 | Hfew agt o Ty e g A€
& | O oAl 9x famr wT AT &
wifgy fe ag e o, EA @
aife St A wE I9H IAFTY QY
&

T7 qa W0 A A 7 @

& wrgan g & s R wgeg o
AT AT Y HTFL !

Mr. Chairman: Before I call upon

the next hon. Member, I would like

t0 make one suggestion, viz. that the
Bill in its very nature, is confined to
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addition of entries, in respect of
matters of importance, archeeologicil
and national. I find that there are a
number of amendments to this Bill.
If hon, Members who are interesied
in particular areas can confine them-
selves only to saying something about
those areas, I think people will under-
stand, because the principle of the
Bill is admitted, that all ancient moun-
ments, should be preserved. The only
question, therefore, is which should
be preserved. I think it will be more
useful if hon. Members take a little
less time, and just speak with regard
to those monuments, which they want
should be preserved, This is my sug-
gestion. because it will shorten the
time, of the debate, and serve {heir
object also.

Shri Lokenath Mishra (Puri): The
amendments may be formally moved
now. (Interruptions).

Mr. Chairman: Order, order. This
is not a stage when amendments have
to be moved, but I take it that when
hon. Members who have given notice
of amendments speak with respect to
particular matters, I think they will
not take the time of the House by
repeating the same thing.

Shri D, C. Sharma: I think one of
the most depressing things said on
the floor of the House, when the
Deputy Minister spoke, was that this
Bill was a routine Bill. There was
another very depressing statement
made by another Members, and it
was this that the time of the House
should not be wasted on Bills of this
kind, and that it should be utilised
for things which have more imme-
diate urgency, and have more value
{for our day-to-day life. I am sorry
to say that I differ from both these
statements, which I think, are not
very profound and do not carry con-
viction.

I remember a statement which g
very noble lady—who made our
country her own, though she be-
longed to a foreign country—made
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about the monuments of our country.
I refer to Sister Nivedita, who once
said that the history of India has so
far been written round the heroes of
this country—I do not want to omit
the heroines, and so I would say,
round the heroines of the country
also. But she added that it would' be
a very fine way of dealing with the
history of this country, if it were
written round the monuments of this
ancient country. When 1 look at this
Bill, I think, slowly and gradually,
we are trying to build up the material
for writing the history of the coun-
try along the lines which that -noble
lady who looked upon our country as
a home, suggested. Of course, one
cannot deny the impression that the
whole thing is being done in g very
perfunctory manner. There is no
doubt about it.

There is no planning behind it.
There is planning in other directions.
For instancg, I read in the papers
that some people are coming to make
plans about our cottage industries,
I am happy to hear that; it is a matter
of urgent public importance. But I
think, Sir, that in the matter of
archaology also, in the matter of
these ancient sites and monuments,
in the matter of these relics, fthere
chould be a plan and that plan should
be adhered to as strictly as possible.
And that plan, Sir, I think should
relate to the different aspects of this
work, because one of the chief aims
of a Bill like this is that we should
become archaeology-minded. No
rountry can progress which is
not. _ archaeology-minded, because
archaeology is not only racial
memory, but I should say, Sir, it is
also racial vision. Some people think
that we have to concentrate more on
memory of the past events, but when
T look at an anclent monument, it
not only reminds me of those days
tut also reminds me of the vision
which those people had when they
built that monument—a vision which
we can imbibe by locking at that
monument.

One person has sald that merely
by looking at great books you imbibe
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their spirit. I say in the same way
that merely by looking at these great
monuments, we imbibe their spirit.
Therefore, I think, Sir, the depart-
ment of archaeology does not mean
only a kind of memory, dim memory,
of things past and forgotten, dim
memory of things broken and ruined,
dim memory of things damaged which
need repair, but it also means a
vision of their grandeur which we can
achieve in the long run and in the
future. Therefore, [ say that the
purpose really of this Bill is to edu-
cate us—I] mean the members of the
House of the People and also the

_country—about the value of archaeo-

logy. If I can make a suggestion.
Sir, this work should be taken up at
different levels and it should be the
business of the Ministry of Education
—because we do not have any time
to bring these matters to their notice
—to make people archaeology con-
scious at all levels of our demo-
cratic life—at the panchayat level,
at the civie level, at the
State level and at our national
level. And unless that is done, 1
think we  would be losing a very
precious pari of our heritage.

Well, Sir, I want to ask a few ques-
tions of this Ministry. I want to ask
them what they have been doing to
educate the people so far as the sub-
ject of archaeclogy is concerned.

Babu Ramnarayan Singh (Hazari-
bagh West): Nothing.

Shri D. C. Sharma: Well, you are
much older than I am and it is very
dangerous to differ from old people.
At the same time, with due deference
to you, I would qualify your sugges-
tion and say ‘not nothing. but a
little more than nothing’. (Interrup-
tions)

Well, Sir, what have they been do-
ing to educate people In these mat-
ters? I know some work of explora-
tion has been going on and a little
survey has been made here and
there. But all these are the result of
accidents. Somebody has done it, bu'
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[Shri D, C. Sharma]

it is as a matter of accident. Our
country has made archaeology merely
a matter of accident. It is a lucky
dip into something. It is not always
there. Here it has been made like
that. What have we done in the
matter of research? Have we produc-
ed any books or any publications?
Have we tried to draw people to the
great monuments of our country?
Have we endowed any research
scholarships at our Universities? Have
we roped in the services of some
Professor of History for doing this
work? Nothing has been done. 1
think, Sir, archaology remains, as
somebody has put it. a neglected
child. It is a subject which has not
received due recognition. Therefore,
I would say that it is for this reason
that we should discuss this Bill in
this House so that people become
aware of their past legacy.

Now, Sir, you have said that we
should confine our attention to those
specific points which we want to bring
to your notice. Sir, I think my friend,
Mr. ‘Azad’, did a great deal of service
to his own State when he brought
to our notice its wounderful history
in so many books. Other people have
done the same thing. Now, Sir, I
think about my own State. The
State of Punjab, Sir. as you know, has
a history stretching into the dim
regions of antiquity. I say—I am not
saying this in any spirit of useless pride
—that the Punjab has a history dating
farther back than any other State.
Even if it is not so, I think Punjab
is a very very old State with a his-
tory which dates back to thousands
of years.

Dr. Ram Subhag Singh: Assam?

Shri D. C. Sharma: Of course.
Assam is there. (Interruptions)
When you come to Assam, I dare not
open my mouth because you know a
very learned gentleman who is repre-
senting Assam is here.

Well, I want to say this. What has
happened to Punjab? In Lahore, we
used to have a museum. It was a
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big museum, it was a good museum,
iE was a museum which used to give
us a connected account, in some ways
of the development of the history of
ithe Punjab, and incidentally, of the
history of India. But on account of
partition, Sir. we lost that museum.
Of course, I am told that at Chandi-
garh we are going to build a museum.
Well, it is good that we are going 1o
build it at Chandigarh, but when
will that happen? I can tell you, Sir,
that a State without a museum s
like a rallway station without any
signals or platforms or anything of
the kind.

Shri Gadgil: Like a museum with-
out exhibits.

Shri D. C. Sharma: I come from a
State—a very unfortunate State—
where we do not Have a museum.
What have we to say about the pros-
pect, a long distant prospect, of buil-
ding up a museum? You know, Sir,
museums do not grow up like hotels
in New Delhi. Museums take time
to build. Museums take time to grow.
They are the accretions of many
years. But we have no museum here.

Again, Sir, I talk about my own
constituency. I represent a backward
area. I can understand that I re-
present an area economically back-
ward. But I represent a backward
area which is very rich in historic
associations. It has many fine
legacies from the past for us. Recent-
ly I went to a place called Sujanpur.
I saw there an old temple. Some
friend was talking about the glories
of architecture. But in that temple
the glories of architecture were com-
bined with the splendours of painting
and the glories of sculpture. It was
a wonderful temple. In the same way
it is a historic temple. What are we
doing about it?

In the same way, Sir, whenever 1
go, I find so many forts, old buildings
and other things. Of course, they
are in ruins. But when I look at them
1 say ‘What is our country going to
do about them?" They are going to
do nothing about them. The local
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inhabitants of those places will take
away the bricks and will build their
edifices and after some time we will
find nothing left there. But I say,
Sir, that in that area of mine, the
Sikh rule has left its mark, the Raj-
put rule has left its mark, the Gurkha
rule has left its mark, the Mughal
rule has left its mark and the Aryan
rulers have left their marks. All these
marks are there in that constituency
of mine.

Dr. P. S. Deshmukh: The Maharatta
rule has left its hark.

Shri D. C. Sharma: The Maharatta
rule has left its mark. In this House,
Sir, every hon. Member wants to give
the impression that he ruled over the
Punjab.

But what I want to say is this;
there are many places, where there
are reminiscences of so many years.
There is a place Haripur, which was
known at one time as Hardwar on
a small scale. There is Kurukshetra
which reminds us of the days of the
Mahabharata. What have we done for
all these places? What have we done
for this place where the Gita was
born?

What I am urging is this. For this
purpose, our Ministry of Education
should draft into service all the Uni-
versities of India. The Government
want to do things in their own way;
let them do it. They should draft all
the Universities of India for research:
they should be given some subsidy
and they should be asked to go about
in that particular area where the Uni-
versity is situated so that they can
bring to our notice, to the notice
of Government. all those things of
which our great country had been
proud. Not only this, Sir: of course.
there are monuments which reminds
us of our hoary past. But. there are
others which can remind us of our
immediate past, of the days of our
strugle for freedom. They should
also think of those places where the
battle of freedom was fought at acru-
cial moment or in a historic sense
and where the leaders of the freedom
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movement did something momentous
which changed or which had a great
elfect on the fortunes of our country.
I find that they probably think that
all this is routine and it should be
taken in the routine spirit.

Sir, most of the things which re-
mind us of our past have been left
behind in Pakistan, Pakistan people
have also left some things here. What
I say is that there should be some
kind of agreement arrived at between
our country and Pakistan that we
exchange some of those articles, At
the same time, they should preserve
those monuments which relate to our
history and we would also preserve
the monuments which are reminiscent
of their history. Therefore, I would
say that these suggestions should be
pondered over and should be make
use of. At the same time, I say, Sir,
that it would be a very disastrous day
in the history of the House of the
People if Bills like this do not come
up. making provision for things which
give us a vision of the past but only
a list is given or only some statement
is laid on the table. I therefore say
that Bills like this should be brought
before the House of the People every
year so that we can review our
work and do things better.

Shri V. B. Gandhl (Bombay City—
North): Sir,......

Mr. Chairman: May I just rainind
the hon. Member that though to sume
extent the question of what is being
done and the method by which monu-
ments should be preserved and all
that may have some relevancy, so far
ag the present Bill is concerned, that
is not the main thing. The present
Bill ig concerned with what <hould
be included. Of course, 1 have allow-
ed some remarks becausz [ do not
want to curtail discussion on a matter
like this but, at the same time. hon.
Members would remember that this
is an accepted principle and the sub-
ject matter of the present Bill is about
the inclusion of c¢ertain monuments.
Therefore, I would again repeat, as
far as they can, they will please aviod
observations of a genera'! nature.
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Shri V. B. Gandhi: 1 have no local
interest to plead for and 1 have no
historical monument or any arch«o-
logical remains to recommend for
inclusion in the list of protected
monuments. [ wish to make a few
general observalions on the question
of ancient and historical monuments
and archeeological sites and remains.

Mr. Chairman: ]| think this is just
contrary to what I was saying. If
the hon. Member has nothing to sug-
gest of any importance, then his
observations would be certainly out-
side the scope of the Bill, The whole
question of how they are tn be pre-
served and in what manner could be
the basis of a long discussicn on a
matter which is not hefore the H iuse.
I would ask the hon. Member that
he would better aviod that.

Shri V. B. Gandhi: May I explain,
Sir? Here the Bill proposes an
additional list of monumenis to be
included in those that are declared
of national importance. Now, Iwant
to suggest how far we should go and
how far we should not go.

Mr. Chairman: To that limited
extent. it will be all right. Otherwise,
general observations are nut proper.

Shri V. B. Gandhi: Thank you, Sir.
It seemg this evening this House has
been rather in an unusual mcod, a
beneficent mood. some kind of senti-
mental mood. All the speeches that
I have listened to so far, have been
speeches in support of making addi-
tions to the lists of protected ‘'monu-
ments. The amendments also, all
of them with the exception of one,
the amendment by Mr. Gadgil. have
new lists to recommend for inclusion
in the list of protected monuments.

Now, Sir, this is a vervy laudable
desire and quite an understandable
desire. We in this country, Sir, are
known for our veneration for our
forefathers. 1 do not think any
.other people in the world. with per-
haps the exception of the Chinese,
would excel ug in this sense of
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veneration, Thig veneration for our
forefathers quite logically gets trans-
ferred to other objects, animate and-
inanimate, We start venerating
mountains,  rivers, temples and
mosques. I am quite sure in this
country there is much that ig worthy
of preservation. Hardly any country
in the world can present a history as
this country, a history in which there
has been a blending of so many races,
so many cultures and so many reli-
gions; and it is therefore natural that
we should have g rich heritage which
is worthy of preservation. And yet,
Sir, this i the time when someone
should utter a word of caution. All
this, Sir, is a very fine sentiment.
But this House is a responsible body;
it should pause and see that it is 1ot
carried away by fine sentiment. We
have to consider our attitude tg the
past on the one hand and our attitude
to the present and the future on the
other. When we are considering the
disposition of our historical and
ancient monuments, archaseological
sites and remaing in our country we
have to compare the country with our
own home. What do we do in our
own homes? There are many proud
homegs which have inherited precious
and invaluable treasures. But our
houses cannot be cluttered with these
heirlooms. . We order the rooms in
the house in such a way as to suil the
requirements of our present life. The
son of the family wants to study, so
he must have a room, the head of the
family may be an archaeologist for-
all we know. He wants to work, so
he must have a room. So, a room is
provided for him and the rest of the
family want a house that is efficient,
comfortable and healthy, so the helt-
loomg and relics recede to some dark,
obscure corner of the house, even
though they are valuable. For the
sake of those heirlooms, you cunnut
afford to go without doors, windows
and other conveniences for an
efficient, comfortable and healthy
home. Similarly, when we are consi-
dering the disposition of our national
historical monuments and earcha:o-
logical remains, we should allot them
a proper place. If you are going 10
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make a list. I can tell you it will
never end and the enthusiasm will
know no bounds. I do not know how
we can arrange this matter best.
Perhaps the Constitution may come
in the way. but I suggest that sume
of the work should be entrusted to
the States. Better than that, I would
suggest that if people are really very
enthusiastic, and if their desire ' for
the preservation of these monuments
ig really sincere, they should he ask-
ed to come forward and donate what
is necessary for the preservation of
these monuments : that would be the
real test of their sincerity.

Mr. Chajrman: The principle of
peservation is contained in the Act of
1904. The only question here is
what monuments are to be included.
All thig is out of place.

Shri V. B. Gandhi:. Very well, Sir
1 would only point out that if all this
business of preservation is going to
be done .at the cost of the tax-payer
and the Central Government, then
these additional lists have 1o be
scrutinised carefully. There should
be a very strict selection. Some kind
of criteria or standards must be lald
down. which alone should entitle
these monuments to be protected and
preserved at the cost of the Central
Government. Those standards and
criteria should be somewhat on these
lines mosqueg may be classified
according to types and periods;
temples may be classified according
to types and periods; temples accord-
ing to architechtural types and so on.
Ditterent kinds of classifications
should be made. So far as the
Central Government is concerned, it
would be justified in spending the
tax-payer's money only on some re-
presentative monuments of each one
of these selected classes. It is no use
trying to preserve 200 mosques all
over the country. We should select
representative types of certain
periods, say, five or ten, and leove
the rest to the States or to the genero-
sity of those men of wealth and teste
who would like to donate the funds
necessary. After having classified
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them and having selected ‘he re-
presentative types, these should be
distributed all over the country. Let
not one State get all the good monu-
ments. If there are ten mosques
selected, they should be distributed
over a number of States. I am sure
there would be many valuable monu-
ments, but only few would ge select-
ed

We are sometimes inclined to thjrk
of tourists in this connection, Let me
tell you that the old type of tourist
who used to come to this country s
there, but even more numerous are
the new types of tourists who have
come into existence. The new vi.yitors
come to our country not just to see
our old forts and temples—they are
welcome to see them—but they also
come to see our river valley projects,
our national laboratories, our
colleges, our universities, our work-
shops and achievement of our men
and women of today.

_Mr. Chairman: 1 think he has suffi-
ciently expressed himself.

Shri V. B. Gandhi: | will just add
c¢ne more word. I would support the
proposal made by Shri Gadgil and
also the proposal made by Seth
Govind Das that something should be
done to see that the time of the IIajuse
is not taken by Government nav.ng
{o bring such Bills every time a new
addition is to be made to the lst. I
can understand that, but I am not
in favour of giving that power or dis-
rretion to the Government without
there being some kind of check. By
all means. let Government have the
power to add to the list, but before
doing so. there should be some kind
of check upon the selection of Govarn-
ment and for thig purpose I would
suggest that there should be a com-
mission made up of scholars,
historians, representatives of States,
curators, of muscumg of Statesand a
representative of the Finance Minis-
try. Finance is the chief considera-
tion and there should be somebody
repmmting the Finance Minisl.ry
who should have a say in this matter.
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Mr. Chairman: I think he should
conclude.

Shri V. B. Gandhi: Yes, Sir. I con-
clude by saying ihat some kind of a
commission should be associated with
the Government in this work of selec-
tion.

Shri K. N. S. Deo (Kalabandi-
Bolangir): I am in hearty agreeraent
with most of what other hon. Mem-
bers have expressed in regard 1o this
Bill. I endorse most of what my hon.
friend, Shri Hiren Mukerjee, sainl
excepting his remarks with regard to
the steel plant which were cuite
irrelevant in this context. The hon.
Deputy Minister said that this is
merely a routine Bill and it should
not take much time of the House. It
is with regard to this attitude of 1ihe
Ministry that this Bill is a routine
measure thai [ have to express my
dissent. This attitude has been
responsible for approaching this pro-
blem in a very unsystematic maaner.
Otherwise. there would not havebeen
so many grievances and so many
complaimts. 1 would draw your atten-
tion to the fact—it is a significant
fact—that for more than five aud 2
quarter years the Ministry in charge
of archzology, viz. the Minis-
try of Eduction, quite forgot the exist-
ence of the merged States. You all
know that the Indian Stiates were
merged in some of the A clusg Stales
beginning from January 1948 and the
present amending Bill was introiuced
in the Council of States in April last.
Even in that Bill the existence of
these States had been forgotten
entirely and it wag only after cartain
amendments were moved by Members
in the Council of States that we find
that only one amendment with regard
to one of the Orissa States has now
been incorporated in this Bill.

Now, I will just read out an extract
from the Report of the Education
Ministry, 1948-50. In 1948 and 1949
though some of the Indian States had
already merged in the Part ‘A’ States,
there was no mention about them in
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the Education Department’s Report.
It was only in 1949-50 that they said:

. “With the change in the politi-

, cal set-up of the country and the
merging and integration of Indian
Siates g substantial change in the
administration and organisation
of the Department will very soon
be calleq for. The Archaeological
Departments in the merged States
have already come under the con-
trol of the Department and those
in the Unions of Stateg will be
taken over by the Department
from ]st April 1950. All monu-
ments of national importance in
these areas will now be preserved
by the Central Archaological
Department.”

But I ask, Sir, whether thosz monu-
ments of national importance in those
States are being preserved. Since
1949-50—1953 is almost over now—
what nas happened? What has beea
done to preserve any of the monu-
ments in those States. Soon after the
merger of the Indian States, the late
Sardar Patel expressed somewhere in
regard to sports that sports had
received patronage from the Indian
Princeg in the past, but now that the
States have merged, it has become the
additional responsibility of the
Central Government to see that sports
do not deteriorate due to lack uof
patronage. The same principles
apply equally with regard to the
artistic ang cultural actlvities which
used to receive patronage from the
rulers of Indian States in the past
and I am glad that the Central Gov-
ernment have also realised that
responsibility and the Ministry of
EdGeation is also trying to organise
different academic institutions ‘o pro-
mote these cultural activities, But
with regard to the archaological de-
partments of the States. I am sarry to
say that nothing has been done.
Some of the Orissa States had srcharo-
logical departments before their
merger. Mayurbhanj had a fine
urchseological department which has
done lots not only for preservation
but for restoration of some of the
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temples, including the Khiching
temple, which has now been iocluded
i this Bill.  Similarly Patna State
had an archaological department and
so did Kalahandi State. But after
these departments were taken over
under the control of the <Central
Archaological Department, nothing
was done either to maintain those
departments or any of those monu-
ments. Sir, these small States were
handicapped because of their small
resources, and yet they were spund-
mg lots of money on preservation of
these archaeological monuments.
Realising the impossibility of the
individual States preserving all these
monuments and carrying on these
uctivities efficiently, some time before
the merger took place, some of the
Orissa Stateg had come together and
in a co-operative effort they had form-
ed a society called the Kalinga
}istorical Research Society and that
used to receive patronage from the
different States. It had a band of
very enthusiastic workers and
research scholars. It used to publish
a very high class journal, whizch for
fts get-up and for its matter, has
received praise from scholars ard
eminent historians from all over
India. But after this merger, all
those grants were stopped, all patron-
age to this Society wag stopped
and the result is that its library, its
papers and everything are now in the
charge of a clerk who has not receiv-
ed his salary. Though the Orisse
Government is supposed to take ft
over, uptil now they have not done
50.

[SHRIMATI AMMU SWAMINADHAN in
. the Chair]

As regards the monuments that were
being preserved in the Staies former-
ly, what has been done by the Central
Archeeological Department!? There-
fore, Sir, I have suggested a general
amendment to clause 2 by the
addition of the wordg ‘‘or have beel
declared to be protected monuments
by the respective princely State vLriur
to its integration with a Part A

logical Sites and Remains
(Declaration of National
Importance) Bill

State.” They should have automati-
cally been taken over as protected
monuments by the Government, but
since that was not done either then Jr
even in the Act of 1051, at least that
lacuna should be made up by iuclud-
ing my amendment now, but I .lo not
know what the attitude of the Mims-
iry of Education would be towards
that amendment. In all fairness, I
feel those monuments which were
declared to be protected monuments
by the respective States ought to be
taken over by the Central Govern-
ment and if they have not done so
far, this should be done at least now.
The reason for my suggestion is this.
Some of the monuments because of
their neglect are deteriorating and
they are of national importance. For
instance, if we are keen on recon-
structing the history of the different
regions of India, it is necessary for
us to preserve these monuments in
a satisfactory manner. If we wish
to study the development of the
technique of engineering, of architec-
ture. or sculp:ure, etc.,, and how thece
developments took place, then we
must preserve representative speci-
mens of the monuments in a rhrono-
logical order just as Chousath Yogial
temple near Jubbulpore is protected
1 would say that the Koshal Guuptas
migrated from Mahakosal down 10
Dakshinkosal and then on to Utkal
which Is coastal Origsa where tney
became known as the Kesari dynasty,
and it is that dynasty that has given
us the wonderful monuments of
Bhuvaneshwar and Konarka. Besides
the Chousath Yogini temple at
veraghat another specimen has been
discovered at Haripur near Bhuva-
neshwar.

Mr. Chairman: The hon. Member
has two more minutes.

Shri R. N. 8. Deo: [ submii {hat
for more than six years now the area
which I represent has been neglecied
and therefore I crave the indulgence
of the Chair to have a liitle more time
to express the views of the neglected
areg and I hope it will not be grudg-

ed.
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Besides the Chousath Yogini temple
at Veraghat another specimen was
discovered near Bhuvaneshwar and
I am glad that it has now been includ-
ed. But there was another temple of
Chousath Yogini at Ranipur Jharial
which was known to be in existence
and which was under preservation n
the old Patna State. There was no
reason why that should not have been
included. 1 am glad that the hon.
the Deputy Minister is now agreenble
to include it, 1 may just give him one
example. Now we know that the
movement of the Koshal Guptag was
from Jubbulpore side down to Raipur.
Bilaspur and from there to Orissa
States and to the coastal areas. If
we want to study the development
and technique of their architecture.
sculpture and engineering in a
chronological order. it Is necessary
that we must make a comparative
study of different types of the build-
ings that they put up at different
periods of time,

Now the Jubbulpore-Veraghat
temple is of the earliest type. Then
comes the Ranipur Jharial, and then
comes the Hirapur ones near Bhuva-
neshwar. Even to a layman like me.
who has seen both the termrples at
Ranipur Jharial and at Haripur and
the idols that are found there, it is
quite apparent that the Hirapur one
is of the latest type, because the idols
the statues there are more stylish and
are finished much more artistically
than the former ones.

[SuRT PaTaskArR in the Chair]

In the same manner the variety of
temples that we find along that group,
not only in Madhya Pradesh but also
in the former Orissa States all along
the Mahanadi valley and the Tel
valley right down to the coastal area
require preservation for comparative
study purposes from the architectural
and artistic point of view. There are
some examples. I could site, like the
temples at Baidyanath on the Tel
river which the Ministry has not
included—I do not know whether
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they are prepared to accept their in-
clusion or not. But they are some-
thing of the type of Bhuvaneshwar
temples—in fact they are pre-Bhuva-
neshwar architecture. Therefore, for
comparative study they ought to be
preserved.

I am glad the Ministry has now
agreed to include the brick temples &t
Ranipur Jharial. It is not merely
from a sehtimental point of view that
we have tabled amendments suggest-
ing their inclusion. I am sorry that
from the list I have submitted an im-
pression has gone round that I have
tried to include all sorts of things and
get them passed. That is certainly
not my object.

I msy in thig connection point out
that when the original Act was passed
in 1851 there were 368 monuments
included. But they all referred only
to B class States, that is the Union
States. Not a single monument from
any of our States was included there.
Again, I would add, Sir, that these
368 items were somewhat deceptive,
because actually the number of monu-
ments were many more. Under one
item in some cases there were 20
temples, under another there were 20
caves and so on. Then there were so
many sub-headings Included under
certain items, ‘that actually the num-
ber of monuments preserved under
that Act was much more than 368.
There were 76 sites that were declar-
ed to be of archseological importance.

Now, with regard to these sites, Sir,
I would submit that there should be
no hesitation on the part of the Minis-
try to include any number of sites,
because the sites do not cost any
money on the part of the Department,
excepting when you undertake ex-
cavation and that can be  arranged
according to the budget and the pro-
gramme. But I do suggest that these
sites too do require preservation.
Our experience is that once a site is
known to have some remains. there
is always a tendency on the part of
people to dig up in the hope of finding
some hoarded wealth and that iz how
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some relics of archaeological import-
ance are often damaged. Therefore,
I do suggest that the sites should be
preserved at least legally ~o that
there would be fear of prosecution
and prevention of unauthorised
people going and digging and doing
damage.

Mr. Chairman: The hon. Member
has already taken sufficiently long.

Shri R. N. §. Deo: As ] submitted
before to the Lady Chairman whn
was occupying the Chair, I am speak-
ing on behalf of areas neglected for
the past six years.

Mr. Chairman: Every hon. Member
who wants to speak considers his
area as neglected.

Shri R. “N. 8. Deo: But I do submit
that the merged States are orphans
even today.

Shri K. D. Malaviya: If the hon.
Member were to speak on hig armend-
ments now it will save some tirne at
the time they are considered.

Shri R. N. S. Deo: At the time of
the amendments, 1 will speak on those
amendments only. Just now I was
speaking on some general aspects. As
I was submitting, so far ag the B
States were concerned, the monu-
ments there were taken care of very
well by their respective Goveraments
and by the Act of 1851. But so far
as some of the merged States are cun-

Mr. Chairman: I wanted to give
some latitude to the hon. meniher,
But he is going on speaking on all
the items of which he has given
notice in his amendment. 1 tnink it
is better that he concludes.

Skri R. N. 8. Deo: But the depart-
ment hag not devoteq that iauch of
care which it should have to the
drafting of this Bill. The principle
of the Bill is not objected to by any-
body. Everybody agrees with it. In
fact we all_suggest that more money
should be spent on this Department.
We also suggest that the method of
work should be improved. Again the
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criterion laid down for classification
of these monuments should be a
standard one and not a haphazard
one. One standard should not be
applied to one area and another
standard to another area

Mr. Chairman: That is outside the
scope of the Bill.

Shri R. N. 8. Deo: It is inside its
scope, Sir.

Mr. Chairman: The present Bill is
confined only to the inclusion of a list
of places in the Schedule to the
Ancient and Historical Monuments
Act. I will make it again clear for
the hon. Members who may speak
subsequently that the 1904 Acrt re-
cognises the principle of preservation.
It also lays down what ig to be done.
All those matters are not open for
discussion now, though it may be in-
directly, I would suggest to the hon.
Member that he has already made so
many very useful points and let him
confine himself more properly towhat
he has to say with regard to the in-
clusion or non-inclusion of certain
places and generally a few words
about the Bill.

Shri R. N. 8. Deo: While howing to
your ruling I have to point out that
the criterla applied in the classifica-
tion of monuments...

Mr. Chairman: That is not relevant
here.

Shri R. N. 8. Deo: It is very
relevant, Sir.

Shri T. K. Chaudhuri- (Berham-
pore): May I make a submission?
If we look to the title of the Bill which
is “The Ancient and Historical Monu-
ments and Archseological Sites and
Remains (Declaration of National
Importance) Amendment Bill”, the
object of the Bill is not preservation.
The 1904 Act is not being amended.

Mr. Chairman: That is what I have
been saying.

Shri T. K. Chaudhurl: But the
principle of declaration of natfonal
importance, the criteria on which
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certain places are declared as heing
of national importance—that can be
certainly gone into.

Shri R. N. 8. Deo: That ig the very
purpose of the Bill—declaration of
national importance.

Mr. Chairman: The declaration of
certain monuments as being of nation-
al importance is done under the Act
of 1904. There is g list of these monu-
ments now included in the schedule.
Ang what ig proposed by this Bill is
that there should be certain additions
certain further things which nay be
of national importance and which
may be preserved.

Shri H. N. Mukerjee: The Act of
1904 is a different proposition. This
is self-sufficient. Thig ig done under
an article in the Constitution which
requires their enumeration In the
schedule. And that is why this Bill
has been brought up.

Mr. Chairman: Therefore it is only
enumeration_

Shri R. N. S, Deo: The very pur-
pose,

Mr. Chairman: I have given my
ruling. He may proceed on the basis
of that.

Skri R. N. S. Deo: I bow to your
ruling, but I would only say that the
purpose of this amending Bill is the
classification of certain monuments.

Mr. Chairman: 1 have already held
that it is not within the purview of
thig Bill,

Shri R. N, S .Deo: Then it becomes
very difficult for us to criticise or to
suggest what monuments should be
considered to be of national import-
ance and what should not, because
that is the very basis on which this
Bill has been brought forward. There-
fore, while bowing to your ruling. I
would simply say that the principles
should not be applied differently {o
different areas. As a matter of fact.
because the Government could not
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proceed with the classification of
these monumentg in all the States for
lack of staff and time, when thig Act
was passed in 1951 g large aumber of
monuments were brought in ag sug-
gested by different States. Therefore
we find that it has now become neces-
sary on the part of the Government
to delete certain items from the list.
Only this morning we have got a list
from the Ministry in which 8 or 8
itemg are proposed to be deleted from
the old Act and certain new items
are suggested to be added. That
showg that the classification, ag has
been admitted in the different reports
of the Ministry in different areas, has
not been done or could not be done
and therefore, a large number of
monuments were included indis-
criminately. When we are now sug-
gesting the inclusion of further
monuments, a -stricter standard is
being applied to classify certain monu-
ments as of national importance and
leave certain otherg to be looked after
by the States. As you know, the
scheme envisaged in our Constitution
is that those monuments which are
declared to be of national importan~e
by Parliament alone could come
under the purview of the Centre and
the rest remain within the purview of
the State Governments. Of course,
regarding the sites. there is con-
current jurisdiction for both the
Centre and the States. It is with re-
gard to classification that the attitude
of the Centre becomes of great im-
portance. It is natural that with the
meagre resources placed at the dis-
posal of this Ministry for ihe purpose
of preservation of ancient monuments.
they would try to shirk their rzsponsi-
bility and reduce the list so far as it
is to be taken over by the Centre and
try to shift ag many as they can to
the State Governments. Therefore I
suggest that in revising thig list and
in classifying, there should be one
standard applied keeping in view the
necessity of preserving the monu-
ments of artistic, archaeological and
historical importance as well as such
monuments as would be helpful for a
connected chronological study of the
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history of the different reglons. i
would like to have an assurance from
the Deputy Minister that in the revi-
sion of the lists in future, all thes:
neglected areas would be given due
consideration.

Shri M. S. Gurupadaswamy: (My-
sore): I rise to make a few observa-
tions; but I do not want to take much
of the time of the House. Sir, be-
fore I discuss the Bill, I wish to =ay
that this measure is rather ill-ron-
ceived and not well planned. It would
have been better for us and it would
have been better for the sponsor aof
the Bill also, if there had been
little explanatory note about the
various monumants or ancient histori-
cal sites that have been included.
Unfortunately we are in the dark
Straightaway we have been asked to
include these monuments without
knowing the history behind them.
Of course, it may be argued that so
far as history is concerned, we can
go to history book and read it. That
may be the convienent way of reply-
ing to my question, But I expect
that when a Bill is prepared, the im-
portance of each item might be given
in a small explanatory note. That
would have avoided a lot of debate
on the floor of thre House.

In archaeology Sir, I feel our pro-
gress is rather In the reverse direc-
tion. We have not progressed at all.
We have advanced in so many other
fiedds. Economically we are a little
advanced, politically also a little ad-
vanced, but I think our advancement
is nil in archaeology. It is not ne-
cessary for me to repeat that our an-
cient traditions and culture and heri-
tage are very important. We talk
eloquently of our past glory and, the
greatness of India. And all the great-
ness and glory of India are no
doubt preserved in the past.
unfortunately, no sufficlent care is
bestowed on the preservation of this
ancient heritage and culture, and the
institutions which represent this heri-
tage and culture. The main reason
for this is that we have been having
a set of rulers whose cultural horizon
is confined only to Five Year Plans

But. -
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and election manifestoes. And fur-
ther we have been having a set of
rulers who cannot have any title to
culture at all. That is why this im-
portant subject has been completely
neglected. I cannot call this a step-
motherly treatment, because this is
worse than that.

If you look into the budget figures.
you will see that only Rs. 38 lakhs
have been allotted this year for this
Archaeological Department, it was
reduced” from Rs. 44 to Rs. 38 lakhs
without strong reasons behind it: and
out of this only Rs. 5 lakhs have been
allotted to Part B States. The re-
malning Rs. 33 lakhs are meant for
other areas. I cannot understand why
this Government has not got the
sense to understand the importance
of the problem, why such a beggarly
trealment is meted out to this vital
matter. The money that is given is
of no great help, and it does not in
any way help the development or pro-
gress of this Archaeological Depart-
ment or the archaeological research
and explorations which are very ne-
Cessary.

A famous historian has said that there
is a tremendous gap in the know-
ledge of our ancient history—too
many gaps., too.many voids to be fil-
led Iin. For instance, there is a tran-
sition between Ramayana and Maha
Bharata. During Ramayana, when
Rama went to the South, the whole
of it was a forest (Dandakaranya),
but during the time of the Maha
Bhorata it was not so. We are told
that there were nearly 56 rulers rul-
ing the South, but in between these
two periods there is a gap. There is
no continuity between Ramayana and
Mahabharata periods. Again, there
is a gap before the Buddhistic period.
And I can go on quoting instances
Sir, I only want to emphasize that
there are too many gaps In our his-
tory, and unless we {ake this problem
seriously and try to make investiga-
tions and researches, explorations and
surveys In such matters, it would be
very difficult to produce a coherent
history. We have been thinking and
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‘{Shri*M. S: ’Gurmaasmﬁir]'
talking df ‘past glories without un-
ders‘lgh?mg the fullness of’ ‘the bast
ilfﬂ‘y And’ Unless we ‘appreciate the
past ﬂﬂi’y i tull, it is’ very dithetilt
to ha\(d' d full " picture of ancient
India’' In"this connection 1 may' also
be permitted to make ahother obser-
vation. When compared to Greek
civilisation, | Bgyptian - civilisation or
the: Roman pivilisation. or .any. civill-
satiom dor .that matter, the Indian ciwvi-
lisation stands foremost. But unfor-
tunately: theugh she .Indien) civilisa--
tion is more advanced. than:any:other
civillsation inithe world..: due ' im-
portance 'is not given to 'know what
that reivilisation was.! and iwhet the
historical unocelses were underlying
that nh'ili.latiom Lyt )

PRGN T T L TS RN T P

T dth"very 'iwry ‘Yo note thut the'Ar
chabblogloal Departnvént’ which ' has
beenostarted recently-~1 think it vas
started in:the 'latter part of the 18th
century—has made' o mail's ‘ progress.
The ‘miny people who!are fiin¢tioning
in 'the ' Arehaeological: Department
look @rchaie¢: te'me, They dre not
people who have vision or archaeo-
logical grasp of things. I feel that we
are Mot mMénning ‘the Department pro-
periy.’ That is the reason why there
is sluggish progress.. This. s - the
one Department which has been com-
pletely kept out of .our mind’and out

of our reach. I once agsin. want the:
hon; Minister 16 undestand.". and

grasp the ' importance  of ' this Depart-
ment. and  provide -.adeguate.: funds
for . that purpose.: It is very.nécessary
to have a véry good research section.
It is also: necessary:that our. students
of ‘history should ‘be made ta8 studyv
rompulérily: :the subject' of . archaeo-

logy. Unless fhey are forced:to study -

this isubject, it is. . very .difficult. to
advance ir-the knowledgeoof!our. past
history .and hﬂritaze

ot g t.on! 100 i !

Parther 1 wuuld like to polnt ‘out
that wany of the 'monumsmts inIndia’
are:'ha heglerted tonditfom: T might
draw -youkr 'attention’ to - the momo-
meént 'ty Sravan '‘Belgola, ' which/4s 19
very ‘Beautiful- stadue, But/ it now
chaekingi toid want bf -card. »'There ure

logical Sites and Remains
(Declaration of National
Importance) Bill

e s e

o{her maces aL‘lsﬁ whic ”h’y e 'be en
neglécted. here are wal 'Naiandd'
n sleepfng posture, i ﬁle sgme
way as the Archaeological’ pari-

ment is also sleeping, And’' ‘there
haye, begn, .B9ndWGIHer - expaviijons
there, In ,this cqnpectlon 1 want lo
say one other point, 1 feel the t.ul-
ture, heritage, ,qnd trad,ﬁ,tlop of India
and Pakistan, ara  the . same; for.
Pakistan is carved out of Indis. Ie
the Pakistan aress. we . gre  having
the. important excavation sites of ar-
chaeologieal .imparence, Harapaa And
Mohenjodaro,, The Harappa-Mghen-
jodaro . ciyilisatign, is . more, ancient
than the Buddhigt ,or, p@pllsm o,
Hindy civxlisatj,qns u is A com.mo,n
heritgge . of bath, Pakl;tan apd Inm.a‘
It. is., sherefore . npecessary. that WR.
should .work, pp. thase &W‘Jr COniiOin'»r
ly.. with ; Pakistan, .and: theze . might
be ag, understanding between the Gou-
erpment of n;l,i [\and ‘J;-‘@kwta;l tor
that purpon brie s gt

1> mmt Ithn’l*‘hore éare shouqa be
shiowfi i’ pespeet of 'tk - ‘midtitherits
we havé' in 'Ofir ¢ountty’ ' Puither, 1
might add’tHat Wheh' selécting'the 'im-
pottanit monuthentd &tid  sited: for -
clusion in this”'Bil ! chire " thust’ be’
taken to see that they are maintained
alds’ Pt’dpehy There Is a'sdyirg that
once"a thihg s taket!! away trom® "thb
iur‘isdltﬁb‘n ‘8t:8Hitd énd ‘passed on’to
the ‘Ceritre” thiat 'witl’ prove: ke’ eild

o 'it 41, “Phal”shooid ‘116t ““happen:
w’lferr’[kﬁy "mbitdménts o ‘staties “are’
takeri” hdei-’“by’”the t‘éntln,‘ 48 'beirig
ot natidnarl’ iﬁ*portnﬁr.‘e "thoré' 'tare
shuld ' bet thken' By 'the"' Céntré io
préséroe’ thern i)topel'ly"'?uftliér :
point out’ tha’t ‘we "frilist’ h-hve d pub-
licktion ‘of’ olir oW, ' and’
have weldéveléifed researth sét‘ii‘on’s
atid cdfimittees’ for that! *But ‘tinfor-
tdnu‘tely fe find that '“even’ \he"one
littld> ‘PubliEtioh “we “Had " ‘hils’ beén
stdbp&d flow! /1" ¥ “dbe"Yo fack’ of
fAikEne ‘agdln’ 180D v’ wittit u’ hew
nub\‘lca’ﬂ RE R ‘Ehht‘”lt ‘ld ﬁecés-
siity t I@\hﬁé’“_:‘dile fatide’” 00

snmn' fHand on mebpome' side?ms

sayiff tha¥ we bhve' in'isutanidet so



many statues and sculplures of Vice-
roys, {pmmenders-in-Chiel , and, Re-
sidents and they must be removed. I
also feel that they should hot be ‘there
in our midst. They are not entitled
to preservation at all and they should
bd “rerdoved frrimediately. Thoudh our
Governpment has come .o power yoars
back. till today we have not seen any
ac l’l‘on bcmg t:!ke-n in this respeet!

Dr. M. M. Das {Burdwan—Reserv-
ed- &h. Castes): My . (ziend. ,tqrgpl_.s

that the\ bdrmg to H]l‘-tﬂ[:_y now.
i

Shri'M. B. 'Gutupadaswamy: But' /1
say thai.these things of-history gheuld
be removed. They are not fit to be
thdrd. béghuke they rcmind ‘us of ouir
pact spavery: and. political - sulfering
and T want the immediate removal
of #h’ fhn‘ie things from ocur midst.

: uﬂ Ao, WMo - AW (A7) :
arn B foerr Y i M
qivg foer & swree qfew A4 gfer
-uren - W - gy fawamr € a7 A
1T | FAT T o Tw wEEAYOT Famrq-r
AW AT FITT, AWE AT AT T
TRICE 4 AT Aoy we i feem
Wy & ydA fema T zafeg <
Z fegn.ag g 9 fF 7¢ faog aer
ageAno ;.0 fdT aErr afirardy
Al frafea gro soF Ao 577
- orfuwre A% a0 arfew, oA &
anwy 9. 1 ofeT (e giw 1 faw
F b AR A Ay a7 @afesT w F
oo g S A F A oo
HTOwr How fawg 7T EYE AT AT
@ F TR & oaw ENTY A
- APETT W9AT Fagrq AW KA |
g ag INOET AT Ay w7 oo
T v W g afes Hﬁﬁfﬂ W B
fr oA ag mer 2 fe o w’mn

a‘rﬂmwe%}mmﬁw;
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o g Agt o Prdrr o sy
AY gy oo Y wFAi E O mrt
& wrr Wt & F oy wd wE Eol i
atfrs &8 g9 7 Fdr wtar's @Y
RZL 39 A1 AT T A A7 oy AR
7 rm ar?rvitg'-fra*r =t 'ﬁf‘-&ﬁ‘&g&w'rg
U ER WA awE R

n‘r dfert ety e aﬂﬁ

tﬁ’fwzam# I AL

I S &
qF TR AR WO W

g A0 AfeT wredrT wqrew qAn fear !
AT AT AT grf-? R AR A
v (EY TR

*ﬂ ito Eﬁw INGR &F T
fear are e w97 #1ag A FEH-
Y wr & R fRerEr IR STRw
THT W 3 | qGT ATH AE K B R,
TéY & ag AT TEHATG B AL F e
LA A T A oW
YA AT (&S 07 AW & A7 RN
T A FwAT o g w3 3 e,
TS AT AT RA Y A fifqa T AT
a FEY AT | @ sqaar g oan
gy grr =rf3d 6,59 WFR § agen
T EACH TR A8 R A
A w07 iR | ARy AEe. 9
fe sy @ Afafr frgss -« @ fe
it wrA ® fadee mer faosie
FF A TET AR & S T
¥ FEATE AT AT FXE FAT B
AL FT ey JAT | WE qHOW,  ohe
W W A7 6 W% 0 o F 15 %37 ~vpyr
a1 A TIfEAYN TWNT T AT
afae agr TEY. frar o) S’y WS s
fam w§ a1 .o & smw, oy gl
Ao e qf. a7 -ITFr 7 g1 e
frdr & xa fa o7 fed - it are
F £ 1 W & orrd T g1 AT W
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[ #o sfte Fmwid)
f Tfew 1 @ TFR Y 78 faww A
oAt Wifgy | # wwwmar g fF 2 o
THTT F T AR FY AT FTAT
wifge 3w &g ¥ g T F R L)
TR O & T A g I FgAT AT 8
a7 | fggea § ox fafewr FmmEad
o8 a7 am@r frewr wee S
AR FT FAAT FEI G | AT
& qfe wos a7 9oy 78 O qfw wWw
frreaT AT T8 TATL TATTRY T FXEHW
fiear | T BN TR ® A &
Tr o1 gar €At a8 e foer
AW ¥ W frgw 9X
v wm aff femr wwm o &g
we AT Ao gw @A E 1 /Al
4% § 79T 47 | T/ CF qGT A3V
gfage &1 sfer € | Sway wier
wfr g€ & | xwi ¥ @ § fr o
ArqAez dae & orare A fio
wE & 1 W g at 3§ 9% sriArd
o armfy | Sfew Ay ofew 7 a1 e
g ey w7 wrh wfee & ) ag A
fir § ot & fasre ToT § | T Awt
Y€ N o E | W A F Aot
g | agt s fooe faey § ot
fie aror ot fagwe € ) fowr wfafew
I I AR QY R & | qEewH
@¥r agt o o X €1 A S
I Afem & argr | dfiew gETT
a9t 7 € | W @ fawgafon
i yEfacdwaEr A sTemr @@
T w@ g 5 ot qEewm W
Tare o & wgt afk W wrefe
aree A Ay gw www I g )
wegr e § 7 v W g g, aw
Afer o qfer ¢, =/ A w
e d e amgE dard
€ frr v & e greT A ofrerfs
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wEE B AW & | 7 A gAY wfge |

qg qare a%7 qfaws § o

Y & s § wAr 9v | @i
™ THER A oS i s f
g | % fa2ul FrwTs FraT agr s
AR I§T IaAr Afers qAmEy oW
g &F gW qra g € 7 %
T UG FEAE A AT g AA
Y T g7g FRAT € oo wdw
T ar oy g | e arET w
7w wfge | T o fw
X g gIW /N wgf At
g SuaT AT agT AgE & | UW oW
e F a1 7 aax F AR gk qEenm
Fawi & dw frody § i @ AR N
AT #3 wferg gamdy mfy @ Bfew
T Arfraretfass frawr # ot
e ad) & fF aferg Y g7 #¢ fex
¥ W T o w7 wHT Ty | www
7 faedeas w1 /e aror ot wfeorz &
w7 F fasar & 1 avw o gt e
sriwe forg adaw § s Zar
oT gwaT ¢ & 99w & N 9%
afer &t g 1| feg frw w%C
g FSE AT AT W FE
w1 @ & g fr 5o ARl &
=% g, 3fe7 fggear o T+
ar faedwa & AT 9% o o e
T g€ & | A T w9 A fgewa
Tt afrgrersiee faarr &
21 XF THIC A AT qW ATH AT
7 3w @ & o g arfiw dvw £ @
FE F fra 5@ & 1 gw Ardfw
TRt & gfagre &1 fwtor s
Tz 3 efrs grga 4 A
F1 fors fear & FrgATe AT 97 )
agt 99 HiAT & gy § AT wF o
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2 fs amary fao g o ofew
# 7 swar i saar gafawin &7
g # Su¥ faww § aga g
qr gafeq & a8t 2@ 14T 97 | Ig
qar A fr ag fawwat s adq
# IFR qAIAT 7 AT qG AT WY
T g Sy & Afgewmrk w1 Afew
#9897 § | qG TF gL A7 qYF &
foraer ase g fear o @war @1
i =gt wia T § w4y Sar et
g &1 & WA whaw grar § I awg
&4
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Shri Gadgil: I might inform him
that the plinth is exactly like the an-
cient one and further hall is being
constructed.

ﬂ"}o ﬁo ﬂ"\o im H ﬁ'ﬁﬁl‘
w1t o ar A & 1 47 Tf af
T gl g
Mr. Chairman: Is the hon. Member
likely to take some time?

Shri V. G. Deshpande: Yes.

Shri Gadgil: Since it is ancient, he
will take some time.

The House then adjourned till
Half-Past One of the Clock on
Saturday, the 21st November, 1953.





